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Shri G. Mohan Kumaramanglam] he action
taken against Mr. Srivastava wa®>erfectly
bona fide. Ultimately it is a matte’ or the
tribunal to decide.

Secondly, the hon'ble Member asked ne :
How is it that 10,000 people joined i strike ?
Does it not show a not very happy state of
affairs ? I think the management itself is quite
conscious of the fact hat a strike taking place
on issues like this )r any other issue is not a
happy thing. Therefore, they will certainly
examine to what extent their policies have
contributed o it, how they should improve
their work ind see to it that such strikes do not
occur (gain. But you will appreciate that these
things are not always solely in the hands of
[he management. There are other gentle-Tien
and other forces at play who also act n a way
which may not contribute towards he health of
the project. That also plays ts own part.
Therefore, it is not merely a luestion of 10,000
people going on strike >ut also of other
individual") coming into iperation for their
own reasons which have ilso contributed
towards this unfortunate iituation.

MOTION FOR ELECTION TO THE
NATIONAL SHIPPING BOARD

THE MINISTER OF STATE IN THE
JEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
IHIPPING AND TRANSPORT (SHRI )M
MEHTA) : Sir, I beg to move :

"That in pursuance of clause (a) of sub-
section (2) of section 4 of the Merchant
Shipping Act, 1958 (44 of 1958), read
with sub-rule (2) of rule 4 and rule 5 of
the National Shipping Board Rules, 1960,
this House do proceed to elect, in such
manner as the Chairman may direct, one
member from among the members of the
House to be a member of the National
Shipping Board in the vacancy caused by
the retirement of Shri Lokanath Misra
from the membership of the Rajya Sabha
on the 2nd April, 1972."

The question was put and the motion
was adopted.

MR. CHAIRMAN : The programme ir
election to the National Shipping Board

[ RAJYA SABHA ]
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will be published in
Bulletin.

the Parliamentary

MOTION RE- AGREEMENT ON
BILATERAL RELATIONS BETWEEN
INDIA AND PAKISTAN, SIGNIID AT
SIMLA ON 2ND JULY 1972

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH) :
Sir, I beg to move :

"That the statement made in the Rajya
Sabha on 31.7.72 regarding the Agreement
on bilateral relations between India and
Pakistan, signed at Simla on the 2nd July,
1972, be taken into consideration."

Mr. Chairman, Sir, I have no intention to
make any further statement today and in order
to accommodate the hon'ble Members who, 1
know, are anxious to participate in this debate, 1
would not like to take any more time. 1 have
already made . a statement giving the salient
features of the Simla Agreement when I placed
a copy of the Simia Agreement on the Table of
this honourable House. With these words I
commend this motion for adoption.

DR. BHAI MAHAVIR (Delhi) : Sir, I
move :

1. "That at the end of the Motion, the
following be added, namely :—

"and having considered the same and
noting that :

(a) the Agreement fails to assure
'durable peace’ which the Prime
Minister had solemnly promised to
obtain through a 'package deal' with
Pakistan ;

(b) 'bilateral  negotiations'  and
ecauses of conflict which have bede-
villed the relations between the two
countries for the last 25 years shall be
resolved by peaceful means' mentioned
in the Agreement have lost all meaning
after President Bhutto's declaration in
the National Assembly of Pakistan that
he was free to raise the Kashmir issue
inthe U.N.O.,
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and that Pakistan would 'shed itsi
blood', 'whatever the consequences' to
support any 'Liberatijn War'
launched by Kashmiris to free them-
selves from the 'Indian Yoke';

(c) about 5,000 sq. miles of territory
now under control of Indian Army is
being restored back to Pakistan without
requiring the Pakistani Army to vacate
the 30,000 sq. miles of territory in
Kashmir which is legally and
constitutionally part of India ;"

this House disapproves the Agreement.' "

SHRI J.P. YADAV (Bihar): Sir,I
move :

2. "Thatat the end ofthe Motion,
the following be added namely :—

'and having considered the same, this
House disapproves (he Agreement'."

SHRIN. G. GORAY (Mabharashtra) : Sir,
1 move :

3. "That atthe ond ofthe Motion,
the following be added, namely :—

'and having considered the same, this
House disapproves paragraph 4 (ii) of the
Agreement which deals with Jammu and

" n

Kashmir'.

SHRI LAL K. ADVANI (Delhi) :
move :

Sir, 1

4. "That at the end ofthe Motion,
the following be added namely :—
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'and having considered th3 same and
noting the reference to 'a final settlement of
Jammu and Kashmir' in the last paragraph
of the Agreement, this House urges upon
the Government to keep in view during the
proposed discussion the fact that whole of
Jamma and Kashmir State, including areas
under the illegal occupation of Pakistan and

(K1)

China, is an integral part of India'.

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal) :  Sir, I move ;
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5, "That at the end of the Motion, the
following be added namely :—

'and having considered the same, this
House regrets that the whole process
including the signing of the Agreement
without taking Parliament into confidence,

w as undemocratic'."

SHRI BHUPESH GUPTA (West Bengal) :
Sir, I move :

6. "Thatatthe end of the Motion,
the following be added, namely :—

'and having considered the same, this
House welcomes the Agreement as a
significant constructive step in the
direction of achieving amity and good
neighbourly relations between India and
Pakistan and a durable peace in the sub-
continent and with this hope and confi-
dence the House calls upon our people to
mobilise with determination their united
will and effort for the implementation of
the Agreement'."

MR. CHAIRMAN : The next amendment
stands in the name of Shri D. P. Singh and
Shri Yashpal Kapoor. They are not present.
Next, Shri N. H. Kumbhare.

SHRI N. H. KUMBHARE (Maharashtra) :
Sir, I move :

8. "That at the mmd of the
the following he added, namely :—

Motion,

"and having “considered the same, this
House welcomes the Agreement as a
significant constructive step in the
direction of achieving amity and good
neighbourly relations between India and
Pakistan and a durable peace in the sub-
continent and with this hope and confi-
dence the House calls upon our people to
mobilise with determination their united
will and effort for the implementation of
the Agreement'."

The questions were proposed,

MR. CHAIRMAN : Now, the Motion and
the amendments are open for discussion. Mr.
S. D. Misra.
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SHRI S. D. MISRA (Uttar Pradesh) : Mr.
Chairman, Sir, the 25 years' hisiory of country
after independence has been a struggle bitwcen
India and Pakistan. We have seen three wars
with Pakistan and every time the war was
started by Pakistan against India. Even the
latest war was started by Pakistan against us.

[MR. DEPUTY CHAIRMAN in the Chair.]

There has always been mounting tension
in this sub continent . . .

SHRI D. P. SINGH (Bihar) : Mr. Deputy
Chairman, may I move my amendment V I
just happened to be not here at the relevant
moment. | missed it by a split-second. Not
even half a minute has passed.

SHRI PRANAB KUMAR MUKHER-
JEF, (West Bengal) : He should be allowed,
Sir.

SHRI DWIJENDRALAL SEN GUPTA:
Allow it.

(Interruptions)

¥, wif ARl ;39 GITRIC & WAH l
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(Interruptions)}
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MR. DEPUTY CHAIRMAN It is
the same amendment which was  already
moved by Mr. Bhupesh Gupta.

SHRIN. K. SHEJWALKAR : It will
become a precedent for the future.

[RIYA SABHA ]
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MR. DEPUTY CHAIRMAN Yes,
you continue your speech, Mr. Misra.

SHRIN. K. SHEJWALfCAR : What
happened to the amendment ?

MR. DEPUTY CHAIRMAN It is

identical to the amendment which was moved
by Mr. Bhupesh Gupta and Mr. Bhupesh
Gupta's amendment will be put to vote. So the
question of Mr. Singh's amendment being put
to vote does not arise.

SHRI S. D. MISRA :  Every time it was
Pakistan which attacked India. During these 25
years, the tension between the two neighbours,
India and Pakistan, has been very evident,
Even last time on some plea or the other
India was attacked by Pakistan. We have had
three or four agreements wiih Pakistan even
b;fore, like the Noon Pact and the Tashkent
Pact.  And this is the Simla Pact.  To the
extent that there is relief in the tension, it
gives us some hope and we welcome the
Simla Agreement. Our party or our
President of the Congress has welcomed  this
Agreement to the extent that there is relief in
the tension. We were getting really hopeless.
At Simla there were discussions between
our Prime Minister and the  President of
Pakistan, and for three days itcame out
that the talks were breaking down. And the
result of breaking of the talks would have
been really disastrous according to  us.
Therefore, if the talks were still on and if
they did not break, to that extent also it was
an anti-climax; and suddenly on the last
day, rather in the night at 12 O' clock,
something happened miraculous. We do not
know. Somehow the talks were  saved.
Therefore, we are happy and we welcome
this Simla Agreement to that extent. We also
welcome this because we hope that the two
neighbours, that is, India and Pakistan, which
have not lived in peace since the last 25 years,
will, at least in future, find ways and means to
live in peace. This is only a first step
surely. 1 am sure our Prime Minister and her
Government will soon have further talks and not
lose much time, no'let time pass, because
even after the Simla Agreement,
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we find that there are tensions growing.
With our Foreign Minister givin? some state-
ment, our Prime vlinister giving some : tate-
ment and the P esident of Pakistan and the
authorities and  spokesmen of  Pakistan
giving some othei statement, on the -same
clause there arc different interpreta ions.
And our Foreign Minister somewhere not
here, said that p obably Mr. Bhutto was
speaking for som consumption. I do not
know whether he was speaking for
consumption. I do not know whether and
how far our Fore ;n Minister hsre is sneaking
for home co sumption. At least we in this
country ar.', and everybody i:. the world
is, entitled to one interpretation from the
Presiden of Pakistan, our Government, our
Foreign Minister and our Prime Minister. Sir,
it is  unfortunate that there is  some
disappointment in this country about the
Simla Pact.  There is disappointment I must
say. And that disappointment is the direct
result of what the Government itself has
created. I must say the Government
spokesmen, including the Prime Minister,
before they went to Simla, created high hopes
and talked of package programme, package
deal, etc. And when those high hopes are
not realised, naturally they will be blamed.
Why create these  high hopes ? After all,
there was a pre summit conference between
Mr. D.P. Dhar and Mr. Aziz Ahmed when
you could have understood these were the
limitations. We welcome this Agreement not
because it solves the problems. I must
say it does not solve the problems. But it is a
first step, only one of the steps which may
solve the problems. And now, what was a
package deal has become a packet deal or a
patch deal, not even a deal. It is just a talk.
The analysis of the solution to the
conflict between Pakistan and India is not in
more exchange of some hundred or thousand
miles of territory.  If this was so, we are
not worried that Pakistan has got back 5000
sq. miles of its area. They deserve it
because it is their area. We find that the
ultimate solution which should have come to
the problems that exist is not in sight. ~ And
therefore, 1 say, let the second summit
meet. Let us not waste time. Our Foreign
Minister, our Prime Minister, should
immediately try to have the next summit and
come to the point. What are the problems ?
How has any of these problems been solved
by this Agreement ? We  thought that
there would be a no-war  pact; we thought
that there would be something like a
declaration
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that there would be reduction of arms; we
thought that there would be a real solution to
the Kashmir problem ; we thought that there
would be a real bilateral talk. Now there is
some mention of the bilateral talk undoubtedly
in the Agreement. But how is this talk going to
be ? As soon as you come out of the
conference table, the President of Pakistan
goes to Islamabad and he says that Kashmir is
not out o( UNO. He says he will support any
rebellion in Kashmir. If he is still thinking that
UNO is the forum for Kashmir issue, what do
you thiik about it in spite of your interpre-
tation thai it is a bilateral agreement ? There 1
as been no No War Pact for which we havo
teen trying for the last 25 years ; there is no
agreement on reduction in arms budgets by
Pakistan and us ; t here is no solution to
Kashmir problem and virtually there is no
likelihood of bilateral talks, though you may
say that there will be bilateral talks. If the
Foreign Minister can bring about the above
results, we will be happy. Future will judge
you and this agreement will be looked at from
that angle. Today we welcome this. But why I
am cautioning you is that the country is a little
disappointed because in spite of whatever you
may say, Pakistan got back its lost territory.
India did not get back its lost territory in
Kashmir. We had also lost some 3,000 sq.
miles to Pakistan in Kashmir at some time.
Pakistan is getting back 5,000 sq. miles and
some argument is coming up from Government
spokesmen sometimes that no blade of grass
grows in this area and they are all desert areas.
Such arguments, I must say. . .

SOME HON. MEMBERS : Not in respect
of this land.

SHRI S. D. MISRA:
papers. I correct myself.

Isaw in the

St weam @@ (3T A3AW)
FTFIX T TAY arw A Fgt 4

it gdo $to fam ; g sAfeens o
F¥ goif= foiaces orge ggh we &) 7%
g ST IEAE N O A, & JEH
10 |



207 Motion re.

[Shri S. Mohan Kumramanglam]

What I was saying was that it is not a
question of fertility of the area. It is just a
question of reaching a bitter and final
solution to our problems. To the extent this
Summit will lead to a second Summit and that
Summit will result in the real solution of our
problems which I have enumerated, we will
welcome it. We will welcome it today because
this Simla Agreement gives you another
opportunity to meet and discuss and come to
certain lasting solutions. We request you not ts
wiste time or take 3 or 4 months in
preparation. You go strongly, have a meeting
with Mr. Bhutto and come back with som;
concrete results.

As 1 said, Kashmir problen is very
disappointing to us. I have a feeling that this
problem is not being handled properly. Release
of the Sheikh just before the Summit was not,
according to some of us, a very wise step. He
is going on giving statement after statement,
which have no meaning, contradicting himself.
This his cormlicated the issue of Kashmir. He
S3.n;times supports us ; sometimes he
supports self-determi i;rion ; somi'imes h;
goes to the previous history of 1947-48 and
then again he talks of his religion. His release
just before the Summit was a further
complication in the matter. If you think it was
a proper step and he will heed your advice,
either the Foreign Minister or the Prime
Minister or any of vour spokesmen should tell
him that he should behave properly.

Otherwise, his place is not there where he
is today. According to me, Sir, that was not a
wise step [ may be wrong. But, I think so. You
thought that the atmosphere was very much in
yo ir favour. But, according to us, that
atmosphere is not in your favour through him,
but it may be through events.

Then, Sir, President Bhutto's statement,
Sheikh Abdulla's statement and Mr. Bhutto's
statement after his going back to Pakistan, all
these are really confusing. He says something
opposite to what our Foreign Minister says and
our spokesmen say. Therefore, Sir, while we
have high hopes about the Simla Agreement,
we will only request you to be very watchful.
The other day, the Prims Minister talked of
Asia and
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South Asia in the other House. We are
happy that there appears to be some re
orientation in our foreign policy. Some of
us on this side have always been saying
that our policy regarding South and South-
East Asia is not properly appreciated by
the world. Take, for example, our immi-
diate neighbours. Take Sri Lanka, take
Malaysia; take Thailand; and take Indone
sia. Of course, I am not mentioning
Pakistan because Pakistan has fought three
or four wars with us. These countries
always misunderstand us. In 1965, when
there was the war with Pakistan, Malaysia
supported us. But Sir, the Arab World
even then supported Pakistan. Malaysia,
though a Muslim country, supported us
in 1965 war. But, Sir, now as I see in the
papers, even Malaysia is not with us. There
fore, when you talk of Asian security, you
should have some consideration for our
neighbours and you should really think of
real non-alignment. According to our
understanding, their complaint against their
Big Brother, that is, India, is that we are
with the Powers and so we are aligned.
Sir, last year, I had been to Thailand Phili
ppines, etc. I hid personal discussions
with some officers and some
senior people in the political hierarchy and I
was told at least that is the impression and that
impression should be washed off from amongst
our neighbours—that our Government is
aligned with Russia. I am not saying that you
are aligned. But it is your duty as Fo eign
Minister to rermve that impression and your
Foreign Office and your Ambassadors must
take the opportunity and wash off this
impression- Why should this happen ?
Therefore, raeri statements about neighbours
will not help, but only actions will help and I
am sure that the Government will see that there
is real brotherly feeling amongst the countries
in Asia and also amongst our neighbours.

Sir, it will be the happiest day when there
is real agreement between Pakistan and India 1
find that such agreements have been three or
four so far. But there are only words. We are
trying to compare the words in the Tashkent
Agreement and those in the Simla Agreement.
There is a competition in the choice of words.
Somewhere the Tashkent Agreement itself
seems better and somewhere the Simla
Agreement seems to be definitely better.
But, apart
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from mere words, what happened after
Tashkent ? There was again war between InJia
and Pakistan. Therefore. Sir, we are not to go
by the words of the enemy countries who give
some statements for home consumption, we do
not expsct you also to give something for
home consumption and something else for
foreign consumption. It will be the most fatal
and disastrous thing if that is the politics of the
world.

AN HON. MEMBER : It is also a part of
the agreement.

SHRI S.D. M1SRA : No, I do not agree
that it is a part of the agreement.

Sir. T have alseady welcomed this Agree-
ment. I am not saying anything in a spirit of
criticism. You should not misunderstand. It is
the spirit behind the Simla Agreement which
we support, because we feel that it may really
bring in an ultimate solution of the problems I
have stated. And it is no new problem that I
am stating. This problem is before the country.

It is said that this Government could not
have done better than what they have done at
Simla. Sir, I am not going to analyse what
could have done better, because when across
the table there are two parties there is always
give-and-take. Tnere-fore, it may be that the
Government was in difficulties. As I said, we
were getting disappointed for the first three
days when we heard the radio and read news-
papers that the talks were failing. Something
miraculous happened, what is that miraculous
thing that happened ? The allegation is that
foreign influence was there. Of course, the
Foreign Minister has denied; the Prime
Minister also denied. I take that denial as
correct. But, they must state this very
categorically that it is neither Russia nor
America because these are the two powers. Of
course, China may be there, but China does not
come into the picture.

€892 & d WAt § weg g4 (< 0y
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Sir, I will like to state another problem.
After this Agreement, what will happen to
thousands and thousands of people. This
country has been a refugee centre somehow
since the last 25 years. Its independence started
with refugees. Then there were once, twice,
thrice refugees. It may be fourth, fifth or sixth
time. Now, what will happen to those Smihis
and those Hindus who have corns to that area of
5,000 square miles, living in the hope that they
will continue to live there ? Where will they go
? 1 do not see any statements from Mr. Bhutto
about this. Of course, 1 see statements of
Government spokesmen here. But it is just like
the statement which Sardar Swaran Singh made
some time ago in this House about the Russian
map, saying that it would be corrected by Russia
to our satisfaction. But never has there been any
statement from Mr. Kosygin or his associates in
Moscow. Similarly, we have seen no statement
from Pakistan also about our refugees as to what
they are going to do about it. I shall request this
Government to see that these refugees go back
to Pakistan and are given the right treatmont. In
case that is not done, on humanitarian grounds,
on many other grounds, you should treat this
problem as your own problem as we treated the
refugees of Bangla Desh and others. Of course,
they were temporarily here But we may have to
keep them permanently. Therefore, a permanent
solution has to be found out. And it is better that
even before the next summit talks with Pakistan,
through some agency, have a discussion on this
issue. You must have given thought to this
matter, I am sure. There was some statement
from the Prime Minister or somebody yesterday
about this problem. President Bhutto is a
Fascist. What is democracy there ? Some person
is nominated. Here we have a completely
elected Government. Of course, there also they
are elected but then there is a difference in their
democracyand our democracy. Here it is a
completely elected Government. He takes into
confidence all the opposition parties and the
National Assembly for the
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[Shri S. D. Mishra]

Agreement. And before the Summit he
summoned all the opposition parties and took
them physically to Simla.

You see what has happened here. Oppo-
sition parties were not consulted; opposition
parties were not invited to Simla. And after that
Agreement Parliament is being given the
opportunity of post mortem. Just two or three
days before Parliament was to begin the
President's assent is there. Of course,
technically you may be right; legally you may
be completely right; constitutionally you may
be right. But what harm would have been there
to this democracy or to you or to this
Agreement if you had just waited for another
three, four or five days and given Parliament
the opportunity. Even then you could have got
the approval with your massive majority. For
anything you have so much of majority. . .
(Interruptions). . . If Mr. Kesri gets up and says
"Now it is night" it will be approved.
Therefore, that problem is no more there. There
are Kesris and Kesris and their followers. . .
(Interruption).

Sir, I may be allowed to go on. Why this
interruption ?

MR. DEPUTY CHAIRMAN : Mr. Misra.
you will have to conclude now.

SHRI S. D. MISRA : Sir, I will take some
more time.

MR. DEPUTY CHAIRMAN : But there
is one more speaker from your party, I am
told.

SHRI S. D. MISRA : That we will
decide—whether you will give time. I want
ten or fifteen minutes more.

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : You can continue after lunch.

MR. DEPUTY CHAIRMAN : How much
time will you take ?

SHRI S. D. MISRA : Fifteen minutes.

MR. DEPUTY CHAIRMAN : You do not
have that much time; even your party does not
have that much time.

SHRI S. D. MISRA : After lunch I can
finish.
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MR. DEPUTY CHAIRMAN : Either you
take ten minutes more and no other speaker
from your group speaks, . .

SHRI S. D. MISRA : That guarantee, I am
afraid, it will be difficulty to give.

DR. BHAI MAHAVIR : If he can speak
for fifteen minutes let him continue after lunch.
Let us break for lunch.

MR. DEPUTY CHAIRMAN : If the party
has one more speaker it is better he conclude
in five miore minutes.

SHRI S. D. MISRA : That we will decide
later.

DR. BHAI MAHAVIR : They say they
are not expecting another speaker.

MR. DEPUTY CHAIRMAN: Conclude in
ten minutes.

(Interruptions)

SHRI S. D. MISRA : Therefore, as I said,
the Agreement is in two parts—one dealing
with the issue of the recent conflict with
Pakistan and the cease fire and the other
expounding the principles which should guide
the two countries in resolving the basic
differences. As regards the ceasefire, etc., these
are temporary problems. We are not interested
in taking over the territory of Pakistan either
by conquest or by any other means because we
do not want lo buy head-aches. If we lake the
territory of Pakistan it will be just buying head-
aches and nothing else We are not interested in
that. Therefore, that problem you have only
temporarily solved.

There is another disappointing aspect of
this cease-fire territory. We return 5,0C0
square miles and take 50 miles of what they
had taken. But on the Kashmir side you should
have been really alert and you should have
really taken and given. You have only talked
and rcactivised (he problem of Kashmir. You
may solve it at the next Summit—that is
different. We have yet to see that statements of
Mr. Bhutto, the President of Pakistan.

SHRI SITARAM KESRI (Bihar) : Have
you read between the lines, of the Agreement ?
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SHRI S. D. MISRA I am not so
intelligent as to read between the lines.

SHRI SITARAM KESRI : Then you
accept my intelligence. Thank you very much.

SHRI S. D. MISRA : I always appreciate
and still appreciate your intelligence.

I am sure at least when the Prime Minister
is there you will not sit quiet. Not only you,
there are some others also hut that is another
problem.

MR. DEPUTY CHAIRMAN: You must
try to wind up now.

SHRI S. D. MISRA : Sir, you ask him.
He is disturbing me, what can I do ?

As regards the fou.iding principles which
should guide the two contries in resolving the
basic issues and causes of conflict which have
bedevilled the relations between the j two
countries in the last 25 years we have not seen
any high hopes in this Agreement I excepting
that there will be another summit. ' Let us
hope and pray that this second summit
will really solve the problem.

On more aspect of Kashmir I would
like to point out and that is with regard to
the problem of integration of Kashmir. We
are bewildered that in every session of
Parliament there are Bills from almost every
Ministry coming up in which it is said that
this Act will now apply to Jammu and
Kashmir. Now even after 25 years of
independence if  Kashmir which
is considered to be part of India which all the
Government spokesmen have always said and
even today say, is part of India, is not
completely integrated how would we claim
before the world that Kashmir is ours ? Neither
Kashmir feels that India is theirs nor India
feels that Kashmir is ours. There is some
reservation in your mind.

SHRI SYED HUSSAIN (Jammu &
Kashmir) :  You are wrong.

SHRI S. D. MISRA : If [ am wrong, I am
happy.

SHRI SYED HUSSAIN : This may be
your presumption, a presumption will never
take you anywhere.

SHRI S. D. MISRA : If I am wrong I will
not be sorry because this is a national issue.

SHRI SYED HUSSAIN ; It may be your
individual opinion but the nation does
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not think like that, nor the Kashmiris think like
that. You must excuse me for this interruption.
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SHRI S D. MISRA: I was saying. Sir, that
this problem must be solved at least now after
25 years. I am sure the Foreign Minister and
the Prime Minister will exercise their minds
on this. Sir, can I today go to Kashmir—Iet him
answer this question—and by a piece of land
as an Indian ? No, not at all. Can I seek elec-
tion as a Member of the Lok Sabha from there
? Again, no. But here is Mr. Om Mehta, Dr.
Karan Singh and others and the latest is Mr. D.
P. Dhar. They can not only become Members
of the Rajya Sabha and Lok Sabha but they can
be Ministers also. 1 am not only talking about
them but about others also who are Members.
These are small miners but there are many
such matters where there is disparity. I say you
yourself are creating this cleavage. I am not
saying that you should go with your army,
march into Kashmir, and try to settle these
things. You must convince them, persuade
them, tell them that it is in their interest. I am
sure Sardarji will look into this be-caus any
visitor going to Kashmir, even an ordinary
tourist, when he comes back to this country
comes with the feeling that there is lack of
integration between Kashmir and India. Why is
it so ? The time has come when there should
be real integration.

SHRI SYED HUSSAIN : It may be
somebody from an imperialist country like
America. The reporting may be on that basis,
otherwise every patriotic Indian who goes to
Kashmir will find that Kashmiris are Indians.

SHRI S. D. MISRA : I know patriotism is
your monopoly these days.

But you cannot level charges against many
of the other parties that they are not patriots.
This is probably not your charge, and
patriotism is not your monopoly. Therefore if
we make a point, it is not that we are
unpatriotic and therefore we are making the
point. It is the patriotism alone which is
driving me to make that point, and I must say it
is unpatriotic to talk like that. Even after
twenty-five years this is the posi-
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SHRI BIPINPAL DAS (Assam) :
, Mr. Deputy Chairman, Sir, at the very outset I
tion regarding Kashmir, and you yourself will | Would like tojjoffer ~ warm  congratulations
say after a few years that "we made such a| to the hon. Prime Minister, to the hon.
statement and we were wrong," Don't you | Minister of External Affairs and the entire
think ? You are in the Government today. Can | ~Government for hang taken a b.Old and
you be sure of this position tomorrow ? I was | significant  step in the  direction of

in your Government till yesterday; today I am
not there and I am in the Opposition. So, who
can say what is going to happen tomorrow ?
Within a period of three years a lot of currents
and undercurrents and division of the
Organization, and things, ;ood bad and
indifferent, have happened. Therefore, try to
judge issues on merits, not on sentiments, and
all the advice you give me is based on your
sentiments, not on realities of the situation.

Sir, I won't take much more time and
make you get impatient. Even though you
promised to give me ten minu>es, you have
given me only eight minutes, and I am sure, if
I go on speaking, you will go on ringing the
bell. Therefore, Sir, with these words I support
the Simla Agr-ement, the spirit behind it, in the
hope that this Government will be able to bring
about a permanent solution to this problem, not
in the distant future but very immediately, and
that the summit conference, the next one, will
be held not after months but within weeks.

Thank you.

MR. DEPUTY CHAIRMAN : The first
speaker after lunch will be Shri Bipinpal Das.
The House stands adjourned till 2.15 P. M.

The House then adjourned for
launch at twenty-three minutes past]
one of th? clock.

The House reassembled after lunch at
quarter past two of the clock, MR. DEPUTY
CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN : Mr.
Bipinpal Das.

SHRI THILLAI VILLALAN (Tamil
Nadu) : Before that, with you permission, I
wish to say that I was not present when the
amendments were moved . . .

MR. DEPUTY CHAIRMAN : No, no.
Amendment is over now.

durable peace by signing the Agreement at
Simla with the President of Pakistan.  The
Simla Agreement may not have, by itself,
solved all our problems with Pakistan but I
have absolutely no doubt in my mind that this

isa sound and excellent beginning, a right
step in the right direction, and who knows
that this agreement may ultimately turnjout

to Dbe the herald of a new era, an era of peace,
progress and prosperity not only for India
and Pakistan, but for the whole of Asia and
perhaps a shining lighthouse for the entire
world. To win peace is much more difficult
than to win a war. By signing this Agreement,
our Government and our great Prime
Minister have shown the same courage matched
with wisdom, the same determination
matched with skill, the same firmness matched
with vision and the same self-confidence
matched with far sight-edness as they did
in the war last year. Once again [
congratulate them for giving a correct lead
to the nation at the most critical juncture of
its history.

I look at the Simla Agreement from three
different angles. Firstly, we are inheritors of a
great civilisation which has taught us
throughout ages one great principle of peace,
tolerance and mutual accommodation. This
great country of ours, land of lofty thoughts
and ideals did certainly export thoughts and
ideas to countries all around, did certainly
establish friedly relations with others through
trade and commerce, but never in history did
India try to grab others' territories, nor have a
design on another nation's land or property.
From Asoka down to Gandhi our great saints,
leaders and rulers held a loft only one message,
the message of peace, friendship and co-
operation. It is in keeping with this great
tradition that Nehru initiated the policy of non-
alignment and the great principles of peaceful
co-existence. And now what our Prime
Minister has done at Simla on the 2nd of July
last is nothing but to uphold and honour those
very high principles, our great traditions and
our proud heritage. Anybody who opposes t he
Simla Agreement is, in my humble opinion,
not
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only against the spirit of our times, but also
against the very soul and the spirit of our great
civilisation.

Secondly, Sir, I look at this Agreement in
the context and in the background of the recent
developments in the international scene.
The'West European countries, in spite of deep
political and historical conflicts and differences,
have come together to form what may be called
an economic confederation. The sharp
ideological difference between the East and the
West of Europe has not been able to resist the
pressure of compulsive factots of real-politic
and there are positive moves for a detente and
for a European security system. In spite of all
their conflicts and confrontation, ever since the
close of the second wprld war and right up to
this day, the USA felt compelled to come to
terms with MOCON and Piling on a number a
vital issues. All these ternds towards a global
detente, indicating that the forces of peace and
co-operation are forging ahead by pushing back
the forces of war and confrontation, make it
imperative for India to continue her struggle for
peace in this sub-continent with much more
vigour and much more determinatipn. In any
case we cannot afford to be fools so as to be
occupied with fruitless confrontation with all the
attendant miseries of poverty and backwardness,
when the affluent nations have chosen the clever
path of peace and further prosperity. For
hundreds years the forces of world imperialism
have taken full advantage of the poverty and
backwardness of the poor nations of Asia,
Africa and Latin America, have exploited the,
have divided them, have made them fight
against each other only in order to keep them
eternally poor and backward, to maintain them
as permanent colonies for free exploitatione and
to prevent them from coming up \o play their
honorable roles in the unternational field.

Should we consciously become tools in
their hands or become victims of their designs
? Certainly not, and Simla is the indication of
our firm and determined resolve. Those who
oppose this agreement are consciously or
unconsciously acting asthe agents of those
external imperialist forces and in that sense
their conduct has proved to be inimical and
hos.ils to the true
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interests and aspriations of the millons in

this sub-continent.

Sir, my third consideration is what were our
objectives in the last year's war ? Let us
remember that it was not we who started the war.
We forced to take up arms when we were
suddenly attacked and in the course of defending
our security and soverignty we had to enter
Bangla Desh as well as Pakistan.  But we
made it abundantly clear at every stage
before the war, during the war and also
immediately after the war that we had
absolutely no  design on Pakistani
territory. We helped the Mukhti Bahini to
liberate their country because the situation then
obtaining in Bangla Desh constituted a constant
and serous threat to our own security and
independence.  But we did not go there to
conquer Bangla Desh. When Pakistan army
surrendered we handed over the country to the
people and Government of Bangla  Desh
and withdrew all our forces. We wanted
peace to be established in that part of the world
and once that was accomplished we decided to
pull out. Let us also remember that immediately

after the surrender of the Pakistan
Army in Bangla Desh, the s"me day we
declared unilateral ceasefire in the western
front, and why ? Because we  were
convinced that the immediate threat to our
security and independence had almost

disappeared, Pakistan was decisively beaten and
we never had any intention to conquer
Pakistan. That single act of unilateral cease-
fire, Sir, was a master-stroke of military skill
and stiategy, of political wisdom, and may I
also submit, in the ultimate analysis a great
diplomatic victory achieved by our Prime
Minister. It was therefore clear at every
stage that we never wanted to grab Pakistani
territory, and so our decision at Simla to
withdraw our forces across the international
border was not only correct, just and wise but
also absolutely in keeping with our declared
objectives.  First by the ceasefire and now by
agreeing to withdraw our forces from Pakistan
territory we have established our bona fides
beyond anybody's doubt and 1 would say
that our Prime Minister has given a new lead to
the whole world in this regard.

We have been asked what we have gained
or achived at Simla. In my humble opinion we
had four major achievements to
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our credit. For long years we have been
proposing a no-war pact between India and
Pakistan, and all these years Pakistan has
refused to agree to it. But now President
Bhutto has put his signature to a firm
commitment that there will be no threat or use
of force for settlement of disputes. This in my
opinion almost amounts to or comes very near
to a no-war declaration. Secondly, for the first
time both the countries have agreed to settle all
disputes not only by peaceful means but also
by bilateral negotiations. Involvement of any
third party, friend or foe, always creates
complications and does not lead to real
understanding and peace. So I think that the
acceptance of the principle of bilateralism by
Pakistan as the only means of settling disputes
is a major diplomatic achievement from our
point of view. Thirdly, President Bhutto has
also put his signature on the Agreement that
"Neither side shall unilaterally alter the
situation and both shall prevent the
organisation, assistance or encouragement of
any acts detrimental to the maintenance of
peaceful and harmonious relations" Sir, I need
hardly point out and emphasise the
significance of this clause which will naturally
relieve us of much of our worries about the
borders, and particularly about Kashmir. To
obtain such a commitment from Pakistan is
certainly a significant thing.

Fourthly, I would emphatically say that we
have compromised nothing about Kashmir,
whereas Pakistan's agreement to recognise the
line of actual control and their commitment
not to use force to finally settle the problem is,
in my opinion, a very significant advance of
our cause and stand wilh regard to Kashmir.
Because rejection of the cease-fire line of 1949
amounts to deinternationalisation of the
Kashmir issue and denial of any further tole of
the UN in this matter. This has not only
brought about a redical change in the situation
but has also improved our position very much.

Sir, I do concede that the Kashmir problem
has not been finally settled or solved. As I said
earlier, we have never claimed that all the
problems have been settled at Simla. This is
only a beginning. We have yet a long way to
go to establish permanent and durable peace
between the two countries. None can expect to
solve everything in one single meeting. The
Pakis-
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tani mind has been trained in a particular line,
in a particular direction and with a particular
philosophy. We must give them reasonable
time to revise their attitude. But none can deny
that we have made a very significant start at
Simla and, if the Agreement is honestly and
faithfully implemented, it is bound to lead to
further  fruitful and more significant
agreements on other issues and thus, to an era
of lasting peace in this subcontinents.

Some people have referred to President
Bhutto's speech in Pakistan's National
Assembly, particularly to his remarks about
Kashmir. Sir, we all know Mr. Bhutto for the
last 20 years and he has been saying different
things about our problems at different points of
time. Some time ago, Mr. Bhutto talked about a
thousand years of war with India. When
questioned about it in the last session of the
Pakistan National Assembly, President Bhutto
explained it away as nothing but a metaphysical
concept. Who knows, what he said about
Kashmir recently in the same Assembly may
also ultimately turn out to be another
metaphysical concept.

SHRI S. D. MISRA : If this is the
argument, you cannot depend upon Mr.
Bhutto.

SHRI BIPINPAL DAS : You are entitled to
have your own meaning. [ have only said that he
talked about a thousand years of war and has
said that it is a metaphysical concept. And who
knows what will become of tomorrow ? We are
not to go by what any particular Pakistani leader
says or does not say. We have to depend upon
what the Government of Pakistan has committed
to us in writing and how they implement their
commitments. After going through the recent
speeches of President Bhutto, I have come to
believe that he is at least sincere about the Simla
Agreement and intends to implement it. But the
basic question is not how much reliance we can
place on Mr. Bhutto or Pakistan. The real
question is how much we can rely upon
ourselves.  (Interruptions) That has been
established last year—how much the people of
this country and the Government of this country
have relied upon themselves—that has been
amply shown, in spite of all your doubts.
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Sir, there is no need to be unnecessarily
pessimistic about implementation. No man, no
nation, conscious of its strength and ability
to face  any situation, gives way to
pessimism. We have to follow the saying
"Hope for the best and be prepared for the
worst." And 1 am confident that our
Government and our people know—and
have given enough evidence already—as to
how to face any situation as and when it
arises.  Sir, the funniest and most childish
story circulated by some small-minded people is
that our Prime Minister was compelled to sign
the Agreement under telephonic pressure from
Russia. These very people used to say last
monsoon that we did not recognise Bangla
Desh  because of Russian pressure. When
we did it, it was again the same Russian
pressure. ~ Whether we decided to fight
back Pakistan or we declared unilateral cease-
fire, it was all under Russian pressure
according to these people. They see the
Russian ghost everywhere and every time.
What canIdo? Now, Sir, tell me how to
answer the arguments of these gentlemen. If
they suffer from some kind of mental
disease they can be treated only by a psy-
chiatrist and not by us. I would like to
challenge these people to produce a single
and slightest evidence to  prove that Russian
hand was anywhere near the Simla Agree-
ment, either directly or indirectly. If they
cannot prove they should publicly apologise
for spreading such a canard. Itisa matter of
shame and disgrace that we have still
some peoDle among us who can degrade
themselves so much that they do not hesitate
even to humiliate the whole nation by such
kind of stupid talks only in order to serve
their petty and narrow political interests.

Whether it is war or peace, only that nation
succeeds which has invincible faith in itself, in
its own strength and ability to face any
situation with courage, conviction and
determination. This nation stood the test of a
war only last year under the bold and
imaginative leadership of our Prime Minister. I
am confident that under the same leadership
this nation will march forward towards the
achievsment of a durable peace in this sub-
continent, regerd-less of whatever little noise a
handful of chicken-hearted people may make
either out of a panic or out of lack of self
confidence or out of a desire to fulfil ulierior
motives or, perhaps, out of an anxiety for
political survival.
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o 41§ AZIAT:  Iegurafy o,
famnar gty % 591 § aewrdt qg @
AE T A A9 R, AY aga wfow
#t fw 97 wmat ¥ frét adfw S @
g, (et a3 St g7 7, AN 5 Iq9
FIM AT § g9 AY ¥ g3 20 §, 99
AT F AT qgm 5T a7 qF,
afew faqar & 39 wowi #% grar g
A1 faq41 agar g, soft ¥ @ fax
ST At T3 Y, ag s IaR M gog
Agl, 3370 & oo A I FHAT N
FIT FIA F—AI FIT A, 9490
gt SR =e gY A4, W AT WA A
], X wEAgs N I, IO
4 ¥ G § wfRg ol @ & fag
fadgo, faay fadoor g3 9 98, sA8Y
T F A FF 993 ATEA 1+ FeA qH
at ®EANy § AR gENd HAT aF
qrAdly §Ier #y v W@ ¥ fw:
Adjsclives are not substitute for facts,

A AAATY 53T IT g9 7Y 9T Iafeaa
g af oy gl fFag saviam ga &
ML FA A FA TAF 51 IX FAAEY
2 & sifgw $T, I 9% f§ ow ar
za%¢ faRam W FIF A9 A A
FAFHT F T |

g, g9 A A w7 A, faxa o
A F AT WL AR FAF F AT
frdrdt 2 A qAGT FC W & 97 9a%
HTEq H WA AT F AL ¥ qEog afl
qra1 f5 wfge 34 wr g g, =g @
fargqr &, $17 @ Aaswar g, e am
qr frasr FEWF A 990 FrA% FW®
F FEE AW AT G &) ggGT §AO
¥ g7y gga iy gend wyafy) &
geqrg a¥ ver & avy frar fRay ¢ a9
f& 3:0A 31 fr & gas A1i agy &
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qFAGT AE AMAT, qAG TF LATE AT
FEATT %_.-it is a worth while beginning—
afem aegn @rar 3 fF saw  sgubei
w1 ag wifay 7% swar g % ag =
wgr tfagifas wear 3, foaw aua s
qZAT AT qF F1 gE AE AT T@ AEA
ITH ANT BT AT KT 15 0T AL
T, AETEA, TAA WAT A A A AT
&, ot ax faw, s 3 a5 &, W 3EW
ATET & FIL Ferw {50 § I Faral w1
HATT FAT AEL AL WA 76 AH

arr & fF www am wg 3
g s1f g afl1 wgA wwiEr
lan Sangh is a creature of partition—

ey fawea & M\E 1 dsr aw
w77 wrar @i fe sAEe G fawrea w1
wan, #q wgr 9@ anr § & fanea F
FILOT AR FaT ZAT |

g av fag : ST S 2

C g Wi wgwEiT . gy fawea &
RI70T SAES G20 gar | Unterruption) e
i F afs wmwr afs frad & aga
A& W 8§23 §@ A wgw!
w1 wmar agf fadar o garw wedr 7
wg1 f& saw fawem &1 @t 3
maay gawar § & wre afea g af &
NAEE WL ST | & A SAar &

FOFT wieg g 7 gaar dmafe &3

% Zg4 &1 fifoer & St | oFay 2w
LWl WA Agg T g &9 a1 fs
I H & WEHATAT & | ST TAGT F AN
ft g w71 & a1 § qwF weAT T FIT
@ar ae faamr sgar g fr faw qun
Y dar gar, 39wy o FusT T4 F
e M F a4 g W g, 997 F
TREe WiE AamieE w1 "F 49g wra
N7 39 9= §) &1 dlT ff ag W™
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T F ez o w1 W A1, gAY aEwIT
I FEF ST AGAT  F G A, I
77 AgE-f@AIFT T9 gAT 47 AT I
oAt & v a1 & @ Gaw & aweq
7 [40 avit, 3| Fase fify ¥ arffeae
F1 A% 4 HT GFT, AT @87 - @A A
war a1 sfagm & sawr aw @ifaa far
2, Tt srgeqr § Ty wEst ot gl 9T A
FTHT FAT F1 @A AT FL AIZT AT /T
IR AT F EITAT F W TAE
weAl o A1 7iE) 97 eqifoq g€ qa wAw
we AT oft Y $HT & A maw dan gur
uF qarEt gt w1 s we w7 aAE T
A7 o qiEf F47 7 a9 F faq a7
7§ gafed wu fadza & f& 9 &
Tidf 9 a1 z9 fagw F 4 orgy av
q5aT 2 |

ot aa, 9. fas ;g &t G &6

=1, mf AErElY  gmfad = qEf A
fea a%q sten foran, few a9 & fag s@q
faar sasr @ifen, fawsn swwm &
A FAT | gH qa1gd farmen aualy &
a0 Fq7 2, faraer & T 7 @ e faar
&\ qgdl qia N # | §HEE § A€y
% Zaar g, 1A% Y ued § IAA Faa §,
wifgt arsq & F g& % @, oaw
"R

"Both governments agree that their

respective heads will meet again for a
final settlement of Jammu and Kashmir."

& saar wgar § e & wrer aw
faslt wraw oiftaz o, fF= @@ aw@ &
stranfes  aa@ld ®, wrgaq dfewiiz &1
fa® arar 20 %8 oX wEroar @ oW
A% ¥ & w1 wrea w1 wgaw afeq-
dz g g1 feadt @i gt @ F
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garm A1, faza @+, g4z #, @ %
% g% % waq #, gdafqw q41 7 57
T% § f& s &1 739 gaan & o
A qAF F A1 FIEAIT F HAW &
AT FIE AT AHT Agf g1 WA
qgsl AT FUTT GLFT F1 9Z TAGH
4 gar e wrofic & mae @ daan
g1 1w

o wErElT SEiE g (I 95)

HITT FF1 AT §, FAfAT AF BIEAT KT
T

Tro Wi WEIET . AW A3 | "I
aga qTA€ 43 § ITF @A A
qIT, 979 AE A% AE) 9gH  @HA A
A% 2 93 & | WIRA, T QHIHZ F #7]
‘Greaw glewee’ wex &, IAA A FI
¥ | a7 WLHT A WA aF g war a5
Frgra Afeadz g1 4w 8 7 wAT FY A
ar g garr wrg & Fwar aw o A€
2w &1 e fagw Wt & 3T, AT
F ArFTLIAT § § © No Kashmir area was
written off at Simla, ¥ FZIFH N TG
g, aga feardt o ama g1 feq gara
ag 8 ®gA1 & WT UgE-AF FT WA
# gwra 93 %g1 & 5 wed ueE-ars
Foa 41 yfasr dar7 FT A § AN 0
#4 qare w7 faar 2, § ad qwa 9
qedi &7, T A TEA A HIAA FE€ AT

wgran, foedl &qz & wfaaaa &
Wi arz —fazq wedt agi 45 g
s wrar @, wegafy faEaa &0
F qTAT &A@ TAF WAAY q0F g Aq1E
¥ qrq ITFT W A% W 41, IHE
QT H SAIA-AEGT Aqr 47 WL IE
graed § A1 A& 9P 10 q, Iq 9% &
&9 & §F oF w57 g8 a1 fF v i
G A1ET #1 Heddsdiy  drwr @
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WIAT &1 a1 G § 1 AT g9 qAHT @
qa1r—

"If that is offered, and in the same spirit
if we are prepared to talk about this matter
without any precenditions with Pakistan,
does it mean that the condition of the
integrity of India also is not going to be
insisted upon ? Even now, the Honourable
Minister has repeated that Jammu and
Kashmir is an integral part of India. If it is
an integral part of India, are .ve going to

az 9@ w7 & q@r arar faga

HHA1 ot ®7 FAIT AT—
keep this as a precondition
negotiations are not ?"

in our

"About the second question I would like
to say that there is no talk or discussion of
accepting the cease-fire line in Jammu and
Kashmir as the international boundary."

IHF T @ IHEIEF weal A
IgA AW & war av fF

A% AT A FWU FrATT FAT K
IAF BT @WIE |

gAIT GIET A, qAA WAL AN A,
faga faai & ot sawasy fau S w6 g
F WA—JAGET T A1F Tfoaar €
fitE 8, @t 26-7-72 %1 @t & :

"I warn the honourable Member to be
very careful in making such observations."

"To a question why India did not insist
on the cease-fire line in Kashmir being
accepted as the international boundary, the
Prime Minister reportedly said that the
limits to which Pakistani President could
go were quite clear."”

"... to which Pakistani President could
go..."

Ygr AR F dare q, afemm &
regqfa gl 91 €99 9, gAT A% qEA
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| 3. WTg AgrET
asw w1 f& qz-fauw @ § s

araa |1ix gifeeam v geadZig Ao
w1 #drare $T foar g 1 e afa G2
qE A s waT A dfaam §
T FITHIT KT T U KT U AT
&1 o §, @1 3@ faq A7 gardt a1
F1 TGl g—aa®1 4 7 A1 T afq 42
w1 8 | 37 vl a% ad W wgE,
FFger gaAr g1 441, SAT AENEw W Qg
geare &an fag ot 4 Fgr, § 39§ o=
F1Z @r§ -
"India held far more of Pakistani
torritory in Kashmir than the 80 km

stretch occupied by Pakistan in the
Chhamb Sector."

What is the Pakistani
Kashmir ? I would like to know.

territory in

gart fadsr w41 #Eedie & weg
qifeeT 08 &1 Wi fowErge

&1 & a1 & quar wgar § & fea sea
¥ Feada | F1 41 &9 § W W qd
#I gATAT 2T & | WEIEE, WL 9 ggl
qr s g afezfader vaz & | o Oae
sl W1 g1 & AW geAd | wOw
qwa 7T @1 § | gearga offefadt #19
qr&?

". . .which disclaims, questions, disrupts or

is intended to disrupt the severeignty and
territorial integrity of India."

duz & a1 faq@ qqll & gEeq wElay
faelt 1 wwa @19 &9 €, 909 FT & A
qrea 4 Arnfas awar 71 e # o9
aqa 78 § Wi Tl and fawar gasld
#1 991 97 F1EAIT &1 fqam qar 7 gd
ar agi a7 s At ar fwar Ak
qrdl & HaEw 7 WAL W ge7 w7 fFZar
f& w7 ag awaar @ o § a1 wEEe
%1 dasr ot wifed §k 9T gw g
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ATQAT 1§ T FEAT F AET gAr §a97
Atz wifaw @ g1 a0, IFF F2r ;.\
%3 1@ %, WA 5T wfgm, 00 9709 Wr7|
ML FEAE F Fq4g & 317§ w51 90z
®LIEE T ANT AT T @ F AT WO

i

F1 AINMAF AF2q1 F 0T F F§2g g0
FTA F FCT ATHT FATAT AT HFAT B,
wiril fesgnfawd fEar o gwar g,
gargr #1 Teacfagy § areq | gz @1q
a1z frewifan & w81 31 gar€ &
Zgvg T ghogar § sz war gar &

& qa@Ar qUgar g, W FAT FIEHL
% fawr & % w341 F 41eq 2, war 9%
g s wAt & ared # fr adl, gak
fagw wfv & ama & f& adf ) we ?
WAT AT—F471 § T & 397 § 7 w7
FAT ¥ FACE a1 77 fzar am v ggr
93 wifeezgaa aval &1 faam a@f saar
8, oF aulds &1 wiwea @@ @, ow
safa &1 WAl w=at 2 5w w1 &
grada 447 417 wrfan o & faam
qaT & AEEAT § I AFIAT A@A AT
A% feegafasr #37 1 amm g7 4,
I FEA ® wada gaw Ao A7 faza
HAl & FATHFIAT 447 A qq qwar
§ qg AT F0gan § |

# wigmr 5 ozt @mard zw @
T qAIT FT 949 qHA= T 1 7 @R
avr §, ¥ fand gu ey & W fawm
guq §, @ @ at qur 91 qIT aFar
2 |zt Aoy Wl s adw ad ¥
g&d g, at wT ey fF AF e wga
FI g5 751 ¢ Wi Far g A% 97 F
agi 9t #1€ QA wFE Ag0 H1 AT qHFAY
21

wgiza, # wi9w faqz &7 wrg
i oY g 9 FIHITF GTH gur g
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ag g1t oWz ¥ wrar § 6T oiwE &
X TE FEH A A ggw wAY O faz
AT 7 oY syreqy £ gEE A1E A1 FEHIT
XY wEEAT ¥ AU A q3g T&r 1T & Av
a8l ! Fgran g g fvoosgefa wEv A
Wl §8 ¥z 2 fe s gw ®%@ A1
wwrH] Y wfrsara & wifed) § ¥ faww
FT qUETT {EAWT A @A A F A Ay
3 WAT FTOS & oqar gra dw oA
AWEATAT FT g FIAT qEAA Y, A qgA
oS8T § 1T wwh weer AT FE 97
g g1 aFar & | 9T, wENAA, HAT TaA
& T g A4 gy wwdl & 1 F o qrA
WZY FT WG AT AGATE | AT 909
wezafa 42 F grfem@m ) Faaa 98-
war § ot woor fzar @, @@t 9 St
Fmf gf, saa fie & uegafa 421 3
AgAw afrae § frgvaa & e am-
2 & AT Aw] wTy g e ¥
gvaeq ¥ o1 wxew foar §, sa®r s agi
qz fear ot & q¥ 2§

"Don't they understand that by bi-
furcating and delinking the international
line from the cease-fire line in Kashmir we
have done a service to the people of
Kashmir ? We had it admitted — 1
repeat—We had it admitted that Kashmir
is a disputed issue". Kashmir is a
disputed issue,

wrHiT U faamaed &1 3, wredrT
w1 faam it ga adf gar o ax
s &1 fagrs g« A0 garr, @Y gmra
gtz gigz ot § a3 o wgar & forad
A1 aTF & gEqma § Wi wusgafa &
Wi & wea Fawr faw gur § 1 ar agi
T Fgr s fe ga & a@w adl,
EHITT 272 adY § o 41, gHA FOHIT &
qaeE # F1E qre w39 93 fw5ar )
A F AT HgA FT AJEE g ar
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fo @ avg & @94 WITH! AT ZTE
A1 Arg A Fr oAy fr Armr dAr g &
agl Aar f& ag wIET w9 Fowr
war A1 |WEgAt §oar T A oA arar
a1 wrgan 3, Afew fedt Y E & A
T HEq FE7 g1 |

TAT AAT AT & TARIC @i # qar
war a1 f& afa s aoE qaTerer s
f& gz-fazm Tmr w1 weawicdha d
" Wl WA, A1 99 §A A 7w
Fg, ‘ag dr ua wfezvwE” (F ag
sttt wrgar ¢ fe 2z atame d@daifas
FfasiT &, S gar WA #1 qrea qfw §
UF WO &1 FAA a1 o wifwEAa &)
PEAETAMTET gwA 27 gH
ar &1 1A w1ga § e g @l § afa-
HI9 &1 T F) ITAGT A9 | gH qrfwat
wg faq, wifaar zar g W s &
srare rferat 29 & qra g ar gw W T
A £ |

(Interruptions)

st @gruw &wd o mfeni &t
ATTWE RN
oo WiE WYY : FAR]  FHWIAT

At A 7 a1 Ag0 & | HAIIT FOEHICF
HAM I A B GAT E IR AR F AA
#7 wod sgar g1 ueafa qEr &
%47 91 uF w94 Adl 3, HF w07 AL
it %94 § faad art & =@ fas €,
#fsd wa¥% w@x X gz wgar  F@A
# f gart @oere & Jar, g9@ 79 7
gaz Aar A faaar awalT & 9g7, faax
FEUAT T g4 9T T §S XA IFHL Y
7| qZEY AT WA ST AT AT IHT W
7 WY 39 aE & a7 a1 gar ?ogwa
s ar & oF 4%FF 71 g, OF TAr
gwayar gon fwed e w7 fawai |y
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[=r. wrf waraTT]

faay smar | %%, ITHE FH, H HF
HIT FT AHT, TH GHATT AL FLA | WA
T JAT A1 JF w201 6 ®a IFE
wgr ar %% o= gon, Afeq wzar 7 |
ST eqTg AL q19 2, IAF AT IEA TYI
o KRRz sr @ g :

"If 1 wanted to surrender Kashmir, 1
would have said : "Let us go about it the
way Ayub Khan did". Mr;. Indira Gandhi
had originally said; "It must be a package
deal and a basket dea ". Mr. Dhar said to
s : "It must be i bouquet of roses all in
one". I said : "No, one rose at a time".

a7 qIgg A g0 w5 wA F70F qA-
zear g Tifgh twzar qa fasnse | A7
T 441, ¥ TG, OF OF FAFC X
o qfEd | A T OUF UF G FHT 99
Mz gz gurk fa gre aF ) gute
#1 a1 i ag § & I7 w720 Y g
FE & FAMM TN GIFIT A TAAFAT
wigal & fefaeoma T i adf &, g @t
G g1, gATS wiel w1 evar § w@r g |

§ SAaT Srgar g, waET, ¥ ag
qraar fwar war 9y ar g {we fage g
ot 7 2z arfaa s A wifaw & &
Gaw St ar & §f o sad w1 weet
wegt A ¢ I A wHG v A @ |
& war fow & A0 wE AT qrgFsT
qaRY i, ArFHETA 14| gIiT 1 ag At
e 1 F1 AW AE AW AT S |
Ia% arz 7 I8F wea gq7 fAwear 8
ag &&a 9 qgd A ar § )

Fgr A1 @I a; “We never coveled
Pakistan's territory."”

gua qifseam &1 i & wrear 9gf |
F1 °7 | SFET 7 w6 Ag) 921 7 afee

[RAJYASABHA]
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am %1 gfw Waw, 19 =4 msmm
gfu adf wmgd oz gmo gy T R ®
Z8 aifeeamm & yfw &Y s adf g,
e gn aifsmam 0 yfe 9t sga
THHT qaaT 48 Faf AFaar g fF gw ao
g &t war o 7F w97 1 wgiEg, 9g
aAEH e ¥ ger gz A w7 A
AT AY 947 7 AT €T @ d CAs
I shall not be a slave, so | shall not be a
master™ Fifg & JATH T@AT 94 AGl FLT
wian & fedt &1 wifes st 7@ a0
qE 0 | IR AT FT IAZ FT T A FEAT

'T;‘*TI— As we do not wish to be masters,
50 at least let us not be prepared to bc:sia-

ves. aw gay At yfw w4l 1zd gafau sa
¥ T @ gD at 3 fx g8 wt
qfa & frdr & qam wdf 757 i | awe
TEE AT F AT Al ZY | A
faar war | gava w7 1 T 59 q@g faaw
fe asi %1 aw egw ava faslal &
arqel & faw warer ¢ ag g arar agf

ZAT—"We cannot fight like children de-
manding the return of toys.”

ag AN wYA F & 4 oAy
a9 WA St 7 a9 ¥ fasarav af ?
¥ qgeft @%@ w@r g fo fos aw @
g¥T a1 waw 2 ¥ qfax qfw =
faata &1 Soar & 1 qfw w1 9199 77 41
T fawal &1 arow o9 1 qr Sl g ?
WRlad, AN 9% gNg AR War § w9
gWIT ZH XM F W@ WA & Hwar
atdY it F faa 1 @92 § @ gzeqi w7
wod @ @t $T 1962 &1 weA
smfEq & S99 97 o auq A oot |
3@ 99 F ¥R F WK GAAT q1gar
E.—_
“With hope and faith this House
affirms the firm resolve of the Indian
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people to drive out the aggressor frona the
sacred soil of India, however long and
hard the struggle may be".

Tl el a 21 1962 # ags
ot &1 wazar 73 aF &7 41 1 FgE S H
waeqy 73 1 41 w7 wiA gurdl 94|
g4Y St 55 aq 77 & 1 35 a4 &t 38 73
A% & a7 &1 a=9 ¥ I9WM F A A
A% WA =l A gaw g S6e AR
§ forwrIa AT FIAT AEAT | WGEA, AH
9zl 4g Fgar § fr wognfa wzA #1 w@
faug & wan  wa & 1 gwd s fag
a®g w1 zfesm aw arf, wegefy
WzEl TEy wan  gfeeaiw §FT a0 )
a1 FAF1 gfezw1M g ag § I @ei §
FAAT HEATZ | I3 EqE F I F

"Territories of nations are sacrosanct. It
is not a question of which is more valuable
and which les3. Every piece of Pakistan's
territory is mother earth to us. The
Member may not like Tharparker.
Tharparker may be far away from where
he stays. But I am in love with Tharparker
and every part of Pakistan from Khyber to
Karachi and any p; t of Pakistan, whether
alluvial or d ;sert, productive or unpro-
ductive, it is sacred to me. For me it was a
great sense of achievemem that we could
get back our territory."

arearedT & fAatfadl £ e gaa
gumr  afeq g0 gag 4w, W W
& arz F wiffeAm F Far ag Al wad
fr gzt g 971 adf Har...
THE PRIME MINISTER SHRI 1ATI
INDIRA GANDHI : Sir, I would lequest the

honourable Member not to say ai thing which
would create difficulties for these people.

SHRIOM ! .[EHTA : Yes. Sir.

SHRIMATI INDIRA GANDHI : And I
must tell him that in the other House his leader
agreed to this.
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T A€ AT qF gad w08 wafe
adl & AfFT & 274 a9 #2740 7§ #1€ g
agt awadr fx avifas faomar § aagz
qEqresT & fax & famg gz awa
721 2 f 9z 399 fao saar ér ofax 8
faar aifseam w1 1€ 9 w1 gg
A7 g ® A7 ZW A guAr qfw & fao
AT FEH E | ZW AW A9y qf & Ay §
T AT F WA A0l giar o
ag qft @ st a1 3a¥ ¥ dar s
ger e & Am A Far wigar dfwa
whgE g s 9w adafas
T § HIFRIT F WERL AT AIET HILT
W Tad gn, foast qayai}, wawa
2, 9% T a7 A1 ara &% 5 37 afw w1
T o Al agiaa g3 g ag A

Al AT | AT F GAAT F 47 gHL
AAH 737, gATI AEAIHT & A= A1 A
atg &t @z ur af &, gw ot o4t qfa
&1 qgT AwwA 70 # a1 oforry F47
g & TS WIT F WHA AR T ST
# UF eAFIT AEA | FF & A HF
gt g fazr ol 7 w2 faay ) A

FiFq 1
'While hi made it clear that India's so-

ereignty over Kashmir was not negotiate ,
he a ked Government critics not to ignore
tie hard realities that a part of Kashmir was
still under Pakistan's occupation and there
were United Nations observers in the
region."

# wwmr 4dY 5 ag qar e § %
faifanfas a° 78 2, afwq 2g famr-
fauga s odT | Tw% AT IEA
wfagr qare ar 2 | 9a% famifadas 4
qfasr  dme Fw@ & T 73
®gd ¢ (% ag arf fafad § & ofeas
% ®ol 4 7 7 1 sHifAn qa §isrwa
foar a1, @t gzfaam fear ar #iw

A1 FRAE f2mng b o mREwsny
fzar a1 ag vv g% w1 Qv 78 g, 3w
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L=, wig wgrETT |
TS F @1 F7 219 q@) § 6T ww Ay

YT &1 A fa w1 agh ar & 9 gara faar
guaT A g, o g€ a7 §, & g wfam
S ATEH FTT A mrwF g
feafadt awwa 1 ga 1 F1faaw #7 ar
W g wiEa, & w@ar Figafg fw
FATET AUA F AEALTT &7 437 97 @A
wud Far Fag G AE AR g fe
UF SATATRAM GEATT F AT gAA 41T
are war ot & a7 22t gaeds dww &
ATEANAA F @A 1 AL I9AT A gH

qarm w1 6 #20 & 1 99 97 2 agmr

T

“They have no role to play now."

gud #g s @z o Agf & A1 wwm
qTH wgFT U ®9 " g v o9
FTH AT AA | THERT TG CCARE
S & 37 @TE AT A0 AT A AT
sra | agd &

"It is for themto see whether they
should recall them or not."

ZATE ATETT T §F 70T A ZAAA
difa & f& Gl ad @@ w1 w27 &1 a9
qIZH ALY AT 2 | T qAT F AV IHA
W W & WL qAT 91 WighH %, fgree
#1, UF wfqaanst ao ¥ affEod sam
WAt & W ag eu ey A § AL qEar A7
wgr ¢ afe® 39 @ & 9 uw Fifag
T 1 arE § =8 fawer awwa & g
T aATT F13@I A K §F F 93T 0%
wqEdFT qFar ) afz a4 gy qw A
gF al wF F 5 Arar gwe w15 gy g
N7 99q 94T 77 faga @47 qL g A%
i e g A N N E arax
farr & & 79 Raa &, vaa & Al aeme
# T T Uar w1 gwmr @i i fw
aifee & wfamz & 9 fasrs #97

[RAJYA SABHA |

Simla Agreement 236

woq # %1 gf wfw & s@wr
a faar s flx wia 37
fatrw Tar # #4 waddig
@ TFT 79 F4, WO A9 W W
oA % fag d417 # a1 o7 qEg 1 0w
wairaa gare faal &Y avs & fBar o
2 @17 39 F FFLFT A | gw W 7Y
g FEa | gW fawer aRa w1 awg w1
uF qal, 0% T I F e daIC §,
qvg afz gardt w7 Al |, weEi
§, g guwia F1 wemafa § ag  fzerd
Zar g & sir Farz @113 E 3w WA
F1 A1 qZz21 A, wifwen &1 0F FEQ
F T I #T ZA & fag v g7 @var §
fr =z €191 2@ #1 OwaAT § A9 Gy g,
BT gg S IA FY CHKAT T FAW @
® &% aaFr gl & W F samEr A
FET g0 T 9§ FLHE F TWE AL A
wqrEFI AU AT gwi fager wA S |
agra faar f gare org ofeeard 2028
grdicd 21 wgm fyag a9 &
qeq §, TH ¥ ag 9 AT FE |

Ip M.

SARDAR SWARAN SINGH : I would
repeat it again. What I meant was that there is
an area there which is under Pakistan's
occupation.

oo WiE wEAIT : gwe fagew wedr
agd ¥=g aniw ¢ |

geare @ fag': gser a9®  qE@Aar
wré gmg & ¥ ?

Ty, W g - & 9§ aga weer
g wuwar g, afsq ag aud weEl &
19 39 ATG 1 FAA FITHZ F § AT
W TgAl AT AL | AT X AR UF QF
weT F1 79 a2z @ A9 qtw wT T
2 AT &% ave gmd) st W wwe A1
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IT HT AT HZ ATAN AT & 17 I FT
faz gz ot aff @ww aF, @k Zw A
" § 5 97 =y ada ) §aear g,
iET g &1 awEd F gaaar g
g & e wrm & FE 9 ofream
¥ = | 21 99 *1 qifvear TATH o=
FIEHIX Fgar g€ FT a8 § qu0¥%ar g
fif ®1§ aga g=dt ara a8 2
SARDAR SWARAN SINGH : Sir, I would
like to say that he cannot quote press
statements against me. If there is any
authorised version of what I have said auy-
where, on the floor of the House or anywhere
else, then you can quote it. You cannot quote
pre<s statements. And when I further clarify
you still go on hammering on the point and still

you say that you cannot follow anything. It is
not my fault if you cannot follow anything.

7. o mgiEiT  wgEm, qF g
EfFa@Ed = s AN sryww
g8 ®1 T Q1 fRar A7 gw g= g
¥ I fwe awr 93 gt 992 53 & w5
# F gash & fog g g fF & ag 8§
g @ {5 719 A Fga € I § T /N
d 31T wgl, % 9g 5 W = afz agq=
AT HT g AIELEAT AT I MG F WY
ag wen FIW 5 Wa wad ws w
TR agg AHF F g AT IT RN
A § T T FL AT AT FW E,
afsa g areay gar fe g At oz Qar
g1 adi gAT i

Agizy, gH ad  fe 50 aua &

AR Ag g & v a7 i 8

g, aygdt gra Ha T g% FH AR

FIET 1T g F BGNl F ofrqg A (g

a3 Ay w3Age ¥ fo 9% T 1 qqr 99-
g gz ot a1 gfezwin @39 1 8,

agiag ? w22 St w1 gfeedr qgm aan

FANAN, A A7 AT TAA G A A
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q@t qAt &1 g WAt N FEAr E fF
wA qar A g i ar g #
#§ sarfadr A g, @ & smfafedl &
T WTEY g 1 gAre faga g1 ot & e
ag I wAT A1 g W Ay waa frar
fF gargzs qosy § FRE 1 afsam
F WA AT AR, T & AL g9 §9

0 LEAl HF3 | Any nation can take
any subject to the world body.

a1 fer ag wwwlar Far gar | 9T
qifeeara F A1 AFAT § A W w7 qAAT
gz gt 5 wifeea F g9 anwly &
auq #za foEma @ 9 9T de7eq
fiadoa Tar & a1 W1 WiEd gw A =4
qT ®r TET £ 4% Fg1 AF A AT

walEA, T AT AFAT F HT w0

fag st 7 w2 f§ Wz @y oo d

FAT A1 FTTHAT ZE AgA TH ATES

72T o AT F oI AT U A9 q

ady frea 1 961§, #fF7 gg97 o

Ay & wzZr agd 71 faawr gav gE R

7z § w1y &1 AAFT & o Ay F G
AT § & ag U Ag0 9T IA HAT

Ttz g % @ z2 wga &1 39 @ faa

#47 g€ | FFEIT FOUAr § wIT Ao ¥

"What was the basis for the United
Nations to say that Pakistan forces
withdraw from Azad Kashmir and the
Indians would remain in occupied Kash-
mir ? Was not India the aggressor ?"

qg AWEIT F @ A q@ P WIA
AEA & WA A AU FAHEST KL A
faa Wt sit et B ug IWF AT AT
a1 W7 7 wgrfe § oga Svw
qaT 4g g5 aAT g1 a1 AE @I AT
arq &, irfeq 727 g0 40 F1 2@ & w9
% qrgq T @ g |
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[zr. arg azid@iz]

"Was not India the aggressor ? Why
was the aggressor allowed to remain in
Kashmir and the aggressed to withdraw
from Kashmir ? Who equated the aggressor
with the aggressed ? Who gave an unequal
treaty ? Who gave respectability to the
concept of agreesion in Kashmir."

THANE § WA AT FI AT OE
w9 @ A & g 3 ad fr agE
ez 79 frdr dzifas w608 av qur 7@
gaar AfET ST F I A FIOT g E
famrar faar, o AU F T T8
HUHT U A9 7 dgd gar § Wi 3§
15 ag sifag #47 fv @F @a qada
& g 4% A9Er E9 g1 AW AT AT
740 7 A1 6T 9 g9 UEr WA
F 417 &1 | 937 Frada FL94 | @Az
# @z i §z a@d FT AAT | G GA
FIFAT FL4 A7 AAAG F AR HAL

ag "IN g9 Ag Far a1 e ag agi ane
F1 d0T & Y A Aqroor F IEA qUT
e wgr # 6 e d@gF U §9 W
AW 9T A WA gF REAT At
I am prepared to go to the U. N, O.
qF ATAT WEAT FGT WAT F1 AT E )
wgiam, 4z 4 #nm w7 & wza amy
F1 AET F AT T FITT KT TA AT aq
Tt 2 fee ag w20 war 5 srr Y
AT 9T IZ SAET AQAT FLGE F

&y WOAT FT W@ E IW T FF A1
SAMAT AT A IH W AT I faAv

"I was going to quote from the United
Nations Charter, but it was getting late in
the night. Otherwise I would have
established to you by quoting some article
from the Char'er that we have in no way
compromised our position. There is article
103 which provides that if an agreement
between two countries is inconsistent
with the Charter of the

1RAJYA SABHA |
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United Nations, the
So, if we have come
which is inconsistent
Natigns Charter, the
prevail."

Charter prevails.
to an agreement
with the United
Charter will still

This is article 103.

AT I8 AT AfEHAL F1 IFA FAST
faar & | w@lET, IR OF 1T A &
FAT—aTe fadsr g1 7 A @ g
foar g—awaz sar fs A 5@ gar &
It is without prejudice to our recognised

position. gqd W1 +f qisfraT ot § IAFT

ggfea agi fvar war | a1 Gz @ga w0
wald & | o wgr

"What did it mean when we said in the

Simla Agreement 'without prejudice to the

recognised position of Pakistan and India'
? There is only one recognised position."

"What did it mean when we said in the

U AT FT A FE W E, qA ¥ @
Efpgardr mgufa @1 né, gn g W@ 3E
g %3 fr gEwE § | geam few am
It is meeling of the minds,
@t ! frat a o waw qgr g ! faw
F1 wre |

wt @grary Fadt ;o mfE € 91

Tro ATE MEAIT : WZT qIFT G @
LATERE:

Simla Agreement 'without prejudice to the
recognised position of Pakistan and India' ?
There is only one recognised position, that
is the international position, Pakistan's
position of self-determination is an
internationally recognised position. India's
position of wusurpation of Jammu &
Kashmir is not the recognised position
because international law, the United
Nations and the WjrlJ dj not recaniisj it."

"z, fewaargse qritem Y &

Feawr w43 § ! Wi WA wEr @,
FERY foar § .
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"When we say 'without prejudice to our
respective positions' it is really without
prejudice to our position because India's
position is not based on principles. At one
time India said 'self-determination’. Now
India says 'usurpation'. Tomorrow better
wisdom might prevail on Mrs. Indira
Gandhi after reading the 'Glimpses of
World History' and she might again say

'self-determination’'.

HR qAT TET TG AAT AT I HEA A
T T1ET 9T gad w900 a7 17 fw
fiarqgaa srw 798 fzedt 71 Rz us am
9% #fF7 78 g gegia s faar

AEIRT, §H q1ET A FgA L °
"So let me try it out because there is
only one recognised position."

aqradt are feqre s < & 1 #2971
wORTT g0 Fard & qur S g aga A
qrdfra & 2 @9 I9F wEd 2, gury
ot 3a% e wgufa 2 a1 A F geaw
FIE FFATE |

watza, ® WOF SATEN GHT AE
A1, UFAT AT FF FC A ATAT FIT
qHIed F% a7 | AfFT AT FIA F 9@
wgg oD ansa s5—% i a7
T gq WL AHA 43 @wArA S ar fF
7O & fadl §1 9303 AT 9E gEm |
A9 g AFT qZ AW G—ZATH
arqyy, & fgal &1 gzrar @ FEdT &
£ M1, ;e F fawg 1 o & fomey
FIAT | SAIF &1 9 A T TF &, HEHIT
& ware &1 3eam favar & faav ow
uT g ET ArEEr & fat & ar
TEIA HAT @i 97 faasr W & i
aq I 499 974 X T30 5 47 a0y
BT AT A7 $3LES O w1 fgar 21
AQAT | GET 1L H AZT TET T FEd

g1
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"When they said 'Settle Kashmir if you
want prisoners of war' I would havi got
them back. When I refused this Indira
said, 'At least settle the princi pies'. 'If I
settle the whole thing,' that is what I told
them 'because there is only one principle
and that is the principle of self-
determination which you do not accept. ]f
1 give another principle it means partition
and partition would be on the basis of the
present ceasefire line. 1 cannot give
another principle."

‘Territories vs. Prisoners. India hai

accepted the withdrawal of troops from th<

wZizg, 4§ 9 & fan dwe ad
71

MR. DEPUTY CHAIRMAN :
wind up.

Please

Zro W€ AZAT : ¥ argE-Hy w
@ g | TEEA ¥ fqy dae A v ew
qIE agl 9 AW 4G gAT HIT IEIA
za® ai 7g1 fF g fosqad w7 9%
s, fasad § QAT F#Zi aF a0F
¢ agiddis zaa wyw, gfaar &
2 & s, AT miw widifaga g
Fz1 % W FHA 3 F 97 ¢F an
T TWIFT T X, AT EW T WY Gam
g1 winw, J few wdifedan &, fra
THIT 9% AT guiR F feqi 1 2@ @i |
gfaar & w=T 1% W AW Az W
smar T AE @ FFAT | FEN HA
getadiza § 95T WA, ST T Fa,
gz fasiga gt a3z ¥ wew & 5 gud o
o frar 0y W fagad & diq

#-borders. Troop withdiawal is more diffi
cult to obtain than the return of prisoners
Prisoners cannot be kept indefinitely; terri
tory can be kept indefinitely. Israel hai not left
an inch of Arab territory but thej have
returned all the prisoners of war Territory is
more sacred, more permanent Once
withdrawals take place, what is th: rationale
for India to keep the prisoners ' The war has
ended. Thereisa cease-fire
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lere are withdrawals. Why should they «D
the prisoners ? Certainly we will obilise
international opinion. Certainly we ill tell
our brothers and every one else to ilp in the
process. We will certainly get ick our
prisoners of war—if not today, en tomorrow
they will come back "In-allah". They have to
come back. India nnot keep ‘'hem
indefinitely. So, once we Feet the
withdrawls, we shall mobilise linion on the
question of the prisoners."
FAgAS AT, FEAaAe 99y, 49z
rgazfosm &t afomr & wgt aea )
a3, g7 ardy fegfa & wee, waq a9
T %1 fawg ag § 5 gwrdy wewe oF
Ty AT A AT g W 25 qFF
FET TRAT ATT (AT o7 | FH TAY sqgqeaq
< w% 4 fo arfear 6 @ qad us
T @ & Fifasw A FT ) guT o5 ar
gavat faar i, | . Time bell ring | |
grzg, 2-3 faaz ¥ weat g &7 @
| BHILT Sl AT A41 97 37 47 5 gn
) =qFeq %7 gwa 4 {6 wfFeam 6
w5 1 fer A wrwnw 7 21 wnfee,
IT-aTT ATFAT 1 1@ §—0F AT T4l
N1, WAF AT AT EI AN I | F
TR T qAREAT Far, g7 mFT &
Yoa sAEl F1 5FF IHC ARG, gL YT
go stas 1z @fwd g7 o973 amfaofaa
5 9T g ST A199 FId W@, arIET
F Ug FEMT TEUA 1@ WIT W AT
gy f& gq A s A48 g
rsE adl gar, #fsa o gar & aawe
SATAT 70 § | W1 T|ET FUA g
f& ow fawdr &7, stiar gur @, @
T8 T UG ®IF W0, IH I 0
GRIT 39 899 & Ji 7 98 7z f#
Foaga 79 dfagfa® aesar s W@

fe...
wgEA, A fAET A7 A & g
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AT [AAT F AL H HLAT WEATE )
IEMA T i—

"Opportunities can never remain at the
doorsteps of a nation for all time. Opportunities
change. Situations change The Americans, with
all the slur that has been cast on them, had
given us weapons and equipment which in the
1965 War gave us superior armament and a
superior Air Force. This is known to the
Indinns. This is known to the whole world. Mr.
Neville Maxwell has written that he was
waiting at Bangkok because he expected the
Pakistan army to be in Delhi because of the
Armoured Division. In the Rann of Kutch—and
Generals are silting here—we could have wiped
out the Indians. In 1962,

In 1962 certainly we could have taken Kashmir
because India had withdrawn all her forces
from the border. But, if you lose your
opportunities, if you lose your chances, if you
turn turmoil into greed, into avarice,
then

noonecanhelpyou.
Delineation of the line of control has to
Proceed side by side with the withdraw! of

troops.
bt B | i | uyn ML qa wel——

ag =fafaom s sg mw #9090
2 ? w@ray, foed fodl & o't mfFem
F1 AE 7 T F g #1610 o
FIAT ATAGET Z1 qH £ FIHT HiHH
T HIWIT—AE HT AT F A%
1610 am@ g | 37 agag« F &3
@ fegaer a1 Sifwar it o€ 2 g
"% &, a8 Wl ALHIT FWaAr g | al §ar
a1 AU 1 wawd anaA g |
S-S qifEsarT &1 M o FAT R,
HIT AT FEA 9 A & 0 w6 F1
aifad gamar oF w19 grr—fage g+t
ST F U AFAST FT FW ETCIHI AE |
wifadl am w@za, zw a8ET § fF
ag faam aara g sqm, fansn apaa
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FY A Tz F47 F Az frqr saar T
A ara @A § ag qar @ fF o
Ry & ogar fadar g 0 & zar A€
Frar fs gw #r whaogaqar £ v gras
g g5 £, afsq g9 oF FA4 FTEHF
ATAT 9T, AT AF ZHA AI93T T A1
Fo drar &, frad ot qafaat g 2,
HZY AT FI AT AT AT, TAE AT
97 g1 wZ1 & | wlt gact fax w1 g
AT w7 Hg T2 T, dq 0F A fw 3
qIAT AT q947 FT 77 & fr w31 qmga
qT worar 78 fear ar awar g 1 #9ifF
HE! wIE ol g9 AT & ML w9
BT E | T F AT AR IFIFL AZ
Fgar 6 wg gg a7 wAT § AV ¥
qg a1 W1 AL T AT HA gHL & A
&, @t wgraa, wiA arr fza & FgwAd
f gawr afcors a7 AT 8 | 99 qU
gk faai oz faza d f& aazq
qus & At gw @13 &, ATU A
wFAT 2 A7 g4 ArEF ZATA A1F qEN AGT
g awdr 21 gfaar § e g A% aga
q1 § 17 |=41E F AT FI34 A OF
sgfeq qr 1 o gua St @7 § w@F I9
us aafag ®1 A 9T AFAT A4T, OF
safer &1 wzz faaerr aan adifs
ga @ az @uwT 4 f5 9z A1 §9 %3
@ & Az aAT 1 A aFar g fraw
waq g, afwT ag a1 gwar g fs =
et @ 1 A ARaE &1 afonar ag @,
Aveda & 72f7 9z & v mw @l
q1d F GIFL 34 9L frac s & fau
Fme T | AF & 94T qAH T T g
fag %%, gi awwd, g4 Fa=d 5 gard
St et § 3 A aeT § 7 g 9
qaen g 5 fedt &1 wwE Ad A
< faeft &1 2419 ﬂ?:f qT | (Ingerruptions)
#qA o AT WE T AS F | R 9T
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% giar 7w agi 9 7@ § W W
TrqmaE A AR 2 1 9T & g
FzAT 9rzar ¢ fa g fama & “md aidy
FAT HOAT AT 9%z A 4 Afew fAAR
F% f® ot ¥2r 7q1 91 97 FAG a7 9T
fe zrrr rzafa Wz1 w19 FEeH faig
FT AFAE 707 § AL AG F AN
vz § i aifesara & anr ga & anfad
AU A% 204 & fAm A Z, A1 W
17 F1 % F47 92 7 995 & 73 FAA
Wzt A agw z A dwd A gm
s & fan vz @ § 1 wmfat 398
wA # W1 AT g g at & drwa g )

(Time bell rings)

o Wl & A agiEE, ¥ @™ A
& wga FE a5 or awwlF & A H
forq ag woraa gua faar & & ag am-
HYar §1% & F1T GTHIT  FHW AWG FT
7 § f o wwdie A1 qd qfw qrfe-
A & @4 Fo § g A e @
AT I A BIE | T TE W BN
qOHTT A A9 w12 § WX # wa
T ¢ 5 9g a7 gwil 39 daraa A
#IHTT FLA0

SHRI PRANAB KUMAR MUKHER-JEE
: Mr. Deputy Chairman, Sir, Dr. Bhai Mahavir,
in his maraihon speech almost in the fashion of
Mr. Bhuito, said that Mr. Bhutto may not be
trusted and should not be trusted. But Sir, we
could not build up his case without quoting
Bhutto If you go through the proceedings of his
speech you will find that three-fourths of it
contained quotations from the speech of Mr.
Bhutto in the Pakistan National Assembly. In
the course of the discussion sometimes it
appeared to me as if I was sitting in the
Pakistan National Assembly in Pindi and
somebody was criticising Mr. Bhutto for his
speeches. He quoted profusely from Mr.
Bhutto. I have not studied at such great length
the speeches of Mr. Bhutto as Dr. Bhai Maha-
vir has done, but [ only want to quote one
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[Shri Pranab Kumar Mukherji] speech of Mr.
Bhutto which he delivered at the Lahore airport
as soon as he went back from Simla. He
pointed out that it was neither a victory for
India nor a victory for Pakistan. It is a victory
for the principle which aims at bringing about
durable peace in the sub-continent. He also
made a reference to the patty of Dr. Bhai
Mabhavir and expressed the hope that the people
of India would not be guided by the perverted
interpretation of facts as done by Dr. Bhai
Mabhavir and his camp-followers.

Mr. Deputy Chairman, Sir, Dr. Bhai
Mabhavir first started his speech on the pre-
sumption as if the Government of India have
accepted something as Pakistani territory in
Kashmir. He built up the whole structure of his
speech on the basis of that particular point as if
the Government of India and the Minister of
External Affairs have said that there is
something as Pakistani territory in Kashmir
When the External Affairs Minister pointed out
to him that this is not so, he did not correct
himself. He dwelt, on based on wrong
premises, that it has been accepted by the
Government of India that there is some
territory of Pakistan within Kashmir. The
Government of India has never made the tall
claim anywhere that by ths mere Simla
Agreement, by the mere bilateral agreement, the
problem will be solved. I would like to request
him to read the few lines from the statement of
the External Affairs Minister which was read
the other day. It has been stated : "The
agreement is only a first step, a beginning, in
the process of establishing peace, friendship
and co-operation. The success of this
agreement and the process it has initiated will
depend on its faithful implementation."
Nobody has said that durable peace has already
come Nobody has claimed that merely by this
agreement, by this treaty, by this pact, our
problems are solved. What was the problem ?
He is accusing the Government, the Congress
Party, because they had accepted that there is a
problem of Kashmir. Does not his party accept
the problem of Kashmir ? Does not his party
start a movement for one Nishan, one Vidhan
in Kashmir ? Does he not know that at least
half of Kashmir or a part of Kashmir is still
under the actual control of Pakistani forces ? Is
that not a fact ? Is there not a problem in
Kashmir ? Is it not still hanging in the United
Nations ? If Government of India says that
there is a problem in Kashmir and Pakistan is

a party
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to it, is there anything wrong in it ? If in a
bilateral talk, in a bilateral agreement, that
question comes up, is there anything wrong ?
Can he come to such a conclusion that merely
by accepting that there is a problem in Kashmir
and Pakistan is a party to it the Government of
India has given up its stand on Kashmir ? From
what source does he get this information ? I
would like to know that. He is not here. He has
made the statement and he has built up his
whole argument on the thesis that Kashmir has
gone out of India. When I listened to him, it
struck my mind that as if Kashmir is no longer
in India. From what source has he get this
information ? How did he build up his argument
in this way ? If we want to have an amicable
settlement, if we want to have a solution, we
may not like it but we cannot deny the fact, we
cannot deny the reality, and in every bilateral
talk bilateral agreement the issue of Kashmir
may come. When he spoke and profusely quoted
Mr. Bhutto, he tried in fact to justify, to fortify
his argument by quoting from Mr. Bhutto that
out of this agreement, out of this summit,
Pakistan has gained all its points, all they
wanted to do. I do not know whether Mr. Bhutto
has made such a claim. If a person speaks for
three long hours, he will base to speak many
things. If Mr. Mahavir had to speak many things
in his own 45 minutes' speech, it is natural that
in a lengthy speech the last part will contradict
the first part. If some of the utterances of Mr.
Bhutto contradict the first part of his long,
marathon speech, I have nothing to say, but the
whole situation is to be taken into account. If
Mr. Swaran Singh says that Mr. Bhutto has
changed, it does not make any reflection in the
personality of Mr. Bhutto. It makes a reflection
on the situation. The situation in which Mr.
Bhutto spoke in 1964 or 1965 that situation does
not exist in 1972. Pakistan is no more united.
Bangla Desh has come to exist, and a sovereign,
democratic republic of Bangla Desh containing
750 lakhs people are friendly to India. This is a
fait accompli. This is the reality. If in this reality
Mr. Bhutto is to come to Simla and have dis-
cussion with our Prime Minister, Shrimati Indira
Gandhi, for an amicable settlement, surely he is
changed man not known to htm —he is a
scholar, he is highly educated—is it not known
to him that Bhutto's main purpose was to get
back the prisoners of war ? Has he succeeded
in it? Is Mr, Bhutto
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successful in getting back the prisoners of war
? Is it not c'.es r to him that Bangla Desh has a
definite say ? Has not the Government of India
made it clear to him that without the
concurrence of the Government of Bangla Desh
no settlement is possible in regard to the
prisoners of war ? He tried to justify Mr.
Bhutto.

He tried to find out the reasons from the
speeches of Mr. Bhutto. At the same time lie
said that Mr. Bhutto is not to be trusted. Mr.
Deputy Chairman, I fail to understand another
point which he put forward. That is about the
integrity of the territory. Actually, I do not
understand what he meant by it. Does it mean
that the portions oc;upied by the Indian Army
form part and parcel of the Indian territory?
Tnen you will have to create another inter-
national law.

SHRIN. G. GORAY ; He never said that.

SHRI PATAMBER DAS (Uttar Pradesh) :
Nobody would take that stand. He did not say
that.

SHRI PRANAB KUMAR MUKHERIJEE:
Anyway, he may not have said it here, but it
has been pointed out by other leaders and by
your pary.

SHRI PITAMBAR DA.S : Anybody who
knows the Indian Constitution cannot take that
stand. He has not taken that stand.

SHRI PRANAB KUMAR MUK.ERJEE: That
is correct. Only the other day, Mr. Pitamber
Das, he was raising the slogan —we have
betrayed the jawans. I do not realise how we
have betrayed the jawans. You spoke this
slogan on the floor of the House. If you say
that the jawans by laying down their lives and
making supreme sacri. fices have captured
certain territories of a foreign country, and for
that these should be integrated with India, that
they form part and parcel of India and as that
has not been done by the agreement and
therefore we have betrayed the jawans, if this is
your interpretation, I am sorry I cannot accept
it. What did he say ? It is a betrayal of the
jawans. You said that our jawans have not
been deRat-'d, our countrymen have not been
defeated, but this Government has been
defeated. This slogan you raise on the foot-
padis of this metropolitan city, this
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slogan you are raising outside and on the
floor of this House. What is meant by it ? Who
has been betrayed ? We have won the
battle of war and we have won the battle of
peace. You should not forget it. AndI can
tell you. Even those people, when
unilateral cease-fire was decided by the
Prime Minister of India on the fateful night of
16/17th December, they objected to it. They
forget the lessons of history. [ can remind
them that in 1869, when Bismarck invaded
Austria and when the Prussian Army was ready
to into march the palace in Vienna, he halted
then and Bismarck told them, "We have
conquered Austria in the battlefield of war
and now will have to conquer them in the
bettle-field peace." It was a master stroke of
diplomacy. The same thing has been done by
the Government of India by declaring a
unilateral cease-fire.

Now, coming to the Simla Agreement, Mr.
Deputy Chairman, nobody has claimed that
merely by one agreement, the whole problems
of the country will be solved. But it is also a
fact (hat during the last 25 years we have
desired peace with Pakistan and we have
entered into so many pacts and those pacts
have f.iiled to paoduce the desired results. The
Nehru-Liaqu.it Pact was there after which the
Jana Sangh came into existence. If somebody
says that it was the creation of partition, it was
a creation out of animosity towards Pakistan, it
was a creation out of hatred for Pakistan, as a
student of history I do not find anything wrong
in it. When was it created ? It was created in
1950. After ths Nehru Liaquat Pact Dr. Shyama
Prasad Mukherjee required from the Central
Cabinet and went to form the Jana Sangh
because he was opposed to that pact. If
somebody comes to the conclusion that the
Jana Sangh is a party which has the political
creed of fighting Pakisian, of destroying
Pakistan, a neighbouring country, as a student
of history, / must say that he is correct. They
cannot deny that. Out of partition it was
created, out of animosity towards Pakitan it
was created. When such a party lends supports
to Bangla Desh, it is not for the cause of
democracy or humanity or for the 750 lakh?
suffering people of Bangla Desh but for
weakening Pakistan they support the issue of
Bangla D.-sh—if I come to this conclusion
would I be much wrong ?  We wanted
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[Shri Pranab Kumar Mukherjee] to create and
support Bangla Desh not because we wanted to
weaken Pakistan but for the cause of
democracy we wanted to support it, for the
cause of the suffering people of Bangla Desh,
we wanted to support it, for cause of the ideal
of liberty we wanted to support it, not to
weaken Pakistan. But these people took up the
issue of support to Bangla Desh with a motive
they came to the conclusion that as Pakistan is
in a tight corner now and let us now settle all
our outstanding issues with it. If the
Government of India, if the Prime Minister of
India takes a generous attitude today, should
we condemn them ? Should they be finished?
Should they be arrested as suggested by Dr.
Mabhavir ? It is a good gesture that they have
shown which is in accordance with the Indian
tradition.

Dr. Bhai Mahavir mentioned the name of
Asoka. He forgot when Asoka stopped the war.
He stopped the war as soon he won the battle of
Kalinga and forsook the path of war, the path of
violation. These people talk of Indianisation.
Sir, it is the Indian culture and tradition which
teaches us to be magnanimous in victory. And if
India today in the better bargaining position
assumes the role of a magnanimous party, I do
not find anything wrong in it. This is clear in
every wording of that Treaty, every wording
made by the Prime Minister and the honourable
Minister of External Affairs. They have never
accepted that something miraculous will come
out of it. They have never said that some magic
would come out of it. Much depends on the
attitude of Mr . Bhutto. Who denies that Mr.
Bhutto may change his attitude ? Nobody can
stand surity for Mr. Bhutto's attitude. Dr. Bhai
Mahavir may stand guarantee for Mr. Bhutto
because he quoted profusely from him. From
his speech it appeared that Mr. Bhutto has sent a
strong advocate in Dr. Bhai Mahavir to this
House. But we cannot stand guarantee for him.

SHRI MAN SINGH VARMA (Uttar
Pradesh) : It is strange.

SHRI PRANAB KUMAR MUKHER
JEE : It may be strange
but it is certainly my understanding and I can
speak of my own understanding and not the
understanding of Mr. Man Singh Varma. Who
can give guarantee of Mr. Bhutto. Nobody can
guarantee ? He is an unpredictable man.
Everybody is
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unpredictable in such a situation. It is the
situation which has to be judged, which has
to be reviewed. In the present situation
if one can come to the conclusion that there
is some genuine earnestness in the attitude
of Mr. Zulfigar Ali Bhutto to come to a
settlement with India, then I do not think
as a man of ordinary prudence, as a man
of ordinary common sense he is doing any
thing wrong. And what is the way out. From
his 45-minute speech 1 failed to understand
what he expects of the Government of India
to do. Should they use force ? Should they
continue war ? Should they destory the
entire developmental activity of this country
because some big power wants it that way ?
Are they echoing the feeling of that big
power ? Are they playing to their tune that
India should go on a perpetual war with
Pakistan so that all the developmental
activity, all the constructive activity of
the country comes to a standstill ? I follow
what they want. In that case they would say
that this Government has failed to imple
ment the programme of "Garihi Hatao",
they have failed to implemenl the develop

mental programme. They want to seize
such an  opportunity out of that.
We desire peace. We want

development of this country. For the last 25
years they have tried to come to mutual
agreement with Pakistan. But because of the
leadership of Pakistan it was not possible. It is
because of the attitude of hatred for which Dr.
Mahavir and his party have contributed in this
country, and in that country it has not been
possible. Let us not forget that there are
communal parties in this country and that
country who are trying to perpetuate communal
riots, who have been trying to keep an anti-
peace atmosphere in this sub contii.ent. And
because of these things it was not possible to
come to a no war pact with Pakistan. There-
fore, Mr. Deputy Chairman, Sir, if we can get
the opportunity why should we not take the
earliest opportunity, howsoever humble it may
be, howsoever simple it may be, howsoever
minimum it may be. What stands in the way of
taking this opportunity to arrive at a peaceful
settlement with Pakistan 7 This Agreement
should be viewed only in this context. No tall
claim has been made. The only tall claim that
we can make is that we have showed
generosity, that we have showed magnanimity,
and on that issue definitely we are to
congrulate our leaders. They have taken
the right path.
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They have taken the right There

wis no other alternative.

course.

Dr. Bhai Mahavir has profusely quoted
from Mr. Bhuttu and certain other newspapers.
Mr. Deputy Chairman, 1 have not studied as
much as he has. But I can quote from certain
foreign newspapers who have expressed their
reaction on this Agreement.

I quote from the Times :

"The Simla meeting may suggest a very
slow beginning but for all that a sure one."

This is according to the Times.
The Guardian says :

"Simla considered coolly seems the best
possible start—one that in constructive
statesmanship puts many other long
running world crises to shame."

This is from the Gunrdian. Then,

"Simla would not only enhance the
promise of undisturbed economic progress
for the countries concerned but for the
development of the entire South East
Asia."

This is from the D.iily News, Colombo.

Then there was a newspaper report about
the comment of Mrs. Vijaya Raje Scindia. I
think she is the queen of Owalior or something
like that.

AN HON. MEMBER : Not now.

SHRr PRANAB KUMAR MUKHER-JEE
: Whatever it may be. She has praised highly
Mrs. Golda Meir, the Prime Minister of Israel.
Now what does Mrs. Golda Meir say ? She
say3:

"The Indo-Pakistan Agreement is an
encouragement for improving relations
between hostile countries by mutual and
bilateral talks."

SHRI BHUPESH GUPTA: Do not
quote her.
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SHRI PRANAB KUMAR MUKHER-JEE :
They have quoted her. Therefore, I referred to
her.

SHRI BHUPESH GUPTA: I would advise
you not to quote her.

SHRI PRANAB KUMAR MUKHER.
JEE : [ quoted her because Mrs. Vijya Raje
Scindia while criticising our Prime Minister,
referred to Mrs. Golda Meir.

So, this is the reaction of the world Press,
this is the reaction of the people of this country
excepting a handful of them who believe in
perpetual animjsity with Pakistan, who believe
in the destruction of Pakistan. If they think that
destruction of Pakistan is the goal of Jan
Sangh, I humbly say that not a single Indian
would support it. They cannot have this
attitude. We want to live in peace with our
neighbouring countries. We cannot forget that
till 25 years ago, they were part and parcel of
us. Mr. Depuly Chairman, a country as friendly
as Bangladesh has come. And another friendly
country can come out of West Pakistan ; West
Pakistan itself may turn into a friendly country.
Nothing is a closed chapter in history.
Therefore, we should take this opportunity ;
whatever minimum start it may give us,
whatever minimum dividend it may give us, we
should take this opportunity. And I congratulate
our External Affairs Minister and our Prime
Minister for the bold step that they have taken.
Thank you.

SHRI S. G. SARDESAI (Maharashtra):
Mr. Deputy Chairman, Sir, there is not the
remotest doubt that the vast majority of the
people of our country have already given their
verdict on the Simla Agreement, There is no
doubt that they have welcomed it. And there is
no doubt that they are happy about it. For what
reason ? | want to say that the people of our
country are happy and have welcomed the
Simla Agreement paecisely for three points to
which mj friend, Dr. Mahavir, did not make
any reference at all. Those three points are the

question of peace with Pakistan, good
neighbourly relations with Pakistan . . .
SHRI PITAMBER DAS: He has lef

them for you,
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SHRI S. G. SARDESALI : Yes, he has, ind
the implications of it you will know in five
minutes. He did not refer to the question of
friendly Hindu-Muslim relations within this
country and he did not refer to ihe sinister
policies of the British .Government before
India became free and the sinister policies of
the Anglo-American mperialists after Ind>a
became free in the relationship between India
and Pakistan. They are just three minor points
for him. They are so insignificant for him that
he joes not even consider it necessary to men-
;ion the question of good neighbourly rela-
tions, to mention the question of Hindu-
Muslim amity inside the country, to mention
the question of imperialist intrigues with
egard to Indo-Pakistan relations. I want to
assert that it is precisely because of these
three reasons which are upper most in the
ninds of crores and crores of Indians that

hey have welcomed the Simla Agreement.

Now, first and foremost I want to refer to
the question of imperialist intrigues. MI the
time he was saying Pakistan did his, Bhutto did
this, Ayub Khan did this, io and so did this.
Very true. May I ask lim a simple question
because it is necessary n this debate. First and
foremost who was irimarily responsible for the
creation of 'akistan ? I ask this in all sense of
res-lonsibillty. I say not Mr. Mohammad Ali
innah, not the Muslim League, it was the Jritish
Government which was primarily esponsible for
the creation of Pakistan . . . I

SHRI BANARSI DAS (Uttar Pradesh) :
~nd the CPI also.

SHRI S. G. SARDESAI : You will not
inderstand the CPI. I am dealing with the timla
Agreement now, not the CPI. I am tiling you
something whicn you should now. As early as
1905 and 1906 Minlo's teminiscences point
out that long before tie Muslim League went to
Lord Minto for separate electorate, it was
Minto who lought of the separation, of a
separate lectorate. It was he who suggested to
the aders of the Muslim League in 1909. In
930 the representatives of the Muslim eague
appeared before the Joint Parlia-lentary
Committee with regard to the idian
Constitution. It was the British abourites, the
Conservatives, on the Joint arliamentary
Committee in Great Britain ho asked the
Muslim League leaders, j
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"Don't you want Pakistan ?" They replied "No,
no, some student has written it." There again it
was the British rulers who first brought in the
question of Pakistan. That thing has continued
even after independence. When India went to
the United Nations with the complaint that the
raiders had come through Pakistan, Zafrullah
Khan was there in the United Nations and he
was turning and twisting just to explain how
they came from Pakistan. It was the British
representatives, it was the American repre-
sentatives, who first said in the United Nations
that Jammu and Kashmir has the right of self-
determination. Of course, I am not excusing the
leaders, the rulers, of Pakistan. What I am
saying is, what hurt me, what offended me,
most in the speech of Dr. Mahavir was there
was no one mention of the fact that formerly it
was the British rulers, it was the imperialists,
who intensified the Hindu-Muslim conflict.
And after Pakistan it is once again the Anglo-
American rulers who are intensifying this. If he
had first pointed out this and then he had come
to Bhutto, 1 would understood it. But not one
word about the British imperialism, not one
word about the American imperialism who are
pouring billions and billions of dollars of
military aid into Pakistan. Then I say it is the
voice of America, it is Nixon's voice, it is not
the voice of Indian patriotism. How do you
forget this ? And that is precisely why I say that
the common Indian for decades and decades, in
the last hundred years, fought for freedom and
always wanted Hindu-Muslim friendship. He
knows it is the imperialists who created
Pakistan. So the moment he feels some
opportunity is open, some chance is there, to
keep imperialist intervention outside, to have
direct contacts with Muslim leaders, that very
moment, the good heart of the Indian concept
sees that there is some hope . . . (Interruption)
that is the meaning of bilateral talks—The most
important thing is I would welcome and my
party welcomes this Simla Agreement. Once
again the situation is arising and here is the
Indian mind asserting itself, that is, if you can
keep out imperialists, if you keep out their
intrigues. I believe, if not today tomorrow, if
not tomorrow the day after tomorrow, our
differences enn be settled ; sooner or later we
can settle these differences. That is my
fundamental difference with what Dr. Mahavir
said. I may repeat a hundred times, you do
not have a word
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of condemnation about the Americans, you do
not have a word of condemnation about the
Britishers, and you are only accusing the
leaders of Pakistan. This is something which
no Indian is ever going to tolerate And that is
what is in your mind. Let me pass on step by
step to the other things you were saying. The
first thing which strikes most Indians who
want peaceful relations with Pakistan, who
want good neighbourly relations with Pakistan
is...

SHRI BANARSI DAS : Why Roosevelt

(Interruption)

SHRI S. G. SARDESALI : Please listen to
me. I am talking of Nixon, not of Roosevelt.
Please listen to me. Why do you fight your
battles with me ? Why are you shouting at me
? While I am attacking the Americans, why
should you be hurt ?

(Interruptions)

A question has been raised about Kashmir.
I want to be very blunt and straight about it.
Surely our position is that the accession of
Kashmir to India is correct and val'd and it
stands. Surely, we have taken that position.
But whatever may be the legal position, the
fact remains that four invasions have been
there. The fact remains that this question has to
be settled as a question of history. I am not
going into the legal rights and so on. I am
asking a straight question. Should we go to
war with Pakistan for the liberation of the
occupied Kashmir territory ? And so long as
there is imperialistic intervention, there will be
no solution whatsoever to this problem. Now,
war must be ruled out. If you rule out war,
then what is to be done to solve the problem ?
What was the position of the rulers and leaders
of Pakistan all these days ? Their position
was—till recently even Bhuto's position was
this—"Whatever may happen in Kashmir, the
people there are our oppressed brethren. We
will enter Kashmir and we will liberate them".
That has been their position. On this particular
point the Simla Agreement is absolutely clear,
that there will be no intervention through
infiltrators or otherwise. There is a specific
clause there. It further goes to say that the
ceasefire line after 17th December is not to be
violated. All these years the position of the
Pakistani rulers has been
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that they have the right to go in and liberate the
people there. Now for the first time the rulers
of Pakistan said that they cannit go. This is the
change. This is the nevv thing which has
happened, After this, if you sav you want to
negotiate, what is wrong in it ?

Another point is th's. The Prime Minister
was accused just no .v. Sardar Swaran Singh
was accused. I want the Foreign Minister to be
very frank on this point. There is no d.iu)t that
the question has been reopened. If you >vant to
argue like a lawyer, it is a dilTe-ent mitter. But
what is the position ? I want to remnd this
House that it was the late Pan lit J ivii trial
Nehru who, years agi, offered to Pakistan that
"if you are prepared to settle on the cease-fire
line and accept it as a permanent, international
line, I am prepared to consider it." Qjota'ions
have been given from that great patriot. Tnis
was the offer made by him. We all know it. If
that is so and if in the course of this entire
development in the coning years a certain
situation arose when the ceasefire line with
certain changes is accepted as the intern uional
line, I want to ask, will the Heaveis com; d:>.vn
? I wait to ask this straight question. Of ourse, it
will be with the sanction of Parliament. I do not
want that to be dine at the back of Parliament.
We say Parliament is supreme and I am
supremely confident that if that issue comes
before Parliament as a practical question, the
wisdom of Parliament and crores and crores of
Indians will come to this conclusion that rather
than going to war with Pakistan and keeping this
question eternally pending and thus opening up
chances for China and America to intervene. this
is in the interests of the wholecountry. . .

(Interruptions)
SHRI BANARSIDAS: On a point of
order. . .

SHRI S. G. DARDESAI : I am notyi
elding. . ..
(Interruptions) SHRI BANARSI

DAS : I am on a point of order. . .

SHRIS. G. SARDESAI
What I am saying. . .

: No, Sir.
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SHRI S. D. MISRA : He is on a point of
order.

MR. DEPUTY CHAIRMAN : But he is
not yielding.

SHRI S. D. MISRA : On a point of order,
Sir.

off FATHI T A, WA
qzeq wiaeam & faars ag 98917 FT @
& fF geaflae ®13HIT &1 HIFTUEE 9@
qiffea &1 @uwld & ®7 42 fzar
w17 | 48 W & dfaqm & frag g A

AT qIE T ...
(Interruptions)

MR. DEPUTY CHAIRMAN : No, this is
no point of order.

SHRI S. G. SARDESAI : This is a
distortion of what 1 said, I said that Parliament
is suprems, that Parlismsnt is sovereign and
that the Indian people are supreme and the
issue should not be decided and will not be
decided without the supremacy of Parliament
and Parliament has to decide that. I said that if
and when the issue comes, Parliament has
surely got the right to change the position It is
not wrong. I am saying that Parliament should
do it and that it has got the right to do. I am not
saying that you should do it against the
Constitution. But I am giving the opinion that if
and when the issue arises, we would know
what the opinion of the Indian masses will be,
what the opinion of Parliament will be and the
opinion of Parliament and the Indian masses
will be this : "Settle the issue for good. Let us
be friends and let us go ahead."
(Interruptions). I am stating my opinion, when
the time comes, we will see what the opinion of
the Indian masses and this Parliament will be.

Now, Sir, I want to go to another question.
. . They talked of Patriotism. . . (Interruptions)
.. We all know who are patriots. . .

(Interruptions)

MR. DEPUTY CHAIRMAN : Please let
him go on.

SHRI S.G. SARDESAI : [ am placing
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Simla Agreement 260

all my cards en the table. We Communists do
not hide our views.

Sir, the last point is the question which
has been raised and that is about the trust
worthiness. Can Mr Bhutto be trusted ?
This is the most important question which
perturbed Dr. Mahavir very much. I have
to give a reply to him. Now, Sir in politics,
one word nowaydays has become very com
mon and we should fully understand that
word and that word is "reality", that word
is "realism". The question is not about the
subjective sincerity or insincerity of any
person; the quetion is not about the subjec
tive honesty or dishonesty of a certain per
son ; but it is about the completely changed
situation which has come about in the
recent times. And what is the change in
the situation that has come about, not
only after 1962, but after 1965, particularly
during the last one year or two ? First o
all, the whole part of what was formerlf

East Pakistan has gone out. Thay
is point  one. That is  mucht
more important. You are quoting from

Mr. Bhutto's speaches. One thing he has said
again and again. They went to the. United

Nations; they  joined the SEATOt They
joined the CENTO they £0s two
billion dollers worth of army aid from
America; and they have got ana amount of
aid fiom China  So they pursue, a policy of
confrontation.  But, ultimately” what did they

gain ? They lost East BengaV' Now Sir, this is a
question of experience. It is a question  of
reality. Now, my point is this : Granting for
the sake  of argument that Mr. Bhutto is
extremely unsteady, that he is cheating us—I
am not arguing for his honesty—even Mr.
Bhutto has to see that 25 years of confrontation
together with the American support, together
wiih the UN, SEA To, CENTO and China, has
not bought him Kashmir, but the confrontation
has made them lose East Bengal. Now, this is
something which even a man with bad
intentions can see. You are raising the
question  of honesty and dishonesty, trust-
worthiness and untrustworthiness. But, my
point is that you should know the reality in
Pakistan. The main running thread of Mr.
Bhutto's speech this time is this j "We did this.
But it has not given us dividends". You can take
the entire speech.  The main running thread of
his speech is this : "We followed a path which
did not get us what we wanted. We wanted
Kashmir". That is why
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are they changing. My point is that you must
see the change in th; situation. The whole
situation has changed. This is the most
important point.

Now, take the question of the democratic
forces inside West Pakistan. Does not Mr.
Bhutto see this ? On the question of langu
age, that is, Sindhi and Urdu, for the first
time Mr. Bhutto has made a compromise
which, in Pakistan, earlier no one could do,
no one dared to do. Did Mr. Ayub
Khan do it ? Did Mr. Yahya Khan do it ?
They could not do it But,
Mr. Bhutto has done it. Then, take the
discontent in Baluchistan; take the discontent in
Sind; and take the discontant the North-West
Frontier Province. Mr. Bhutto understands that
if this question is to be settled, if the unity of
Pakistan is to be maintained, the policy of
confrontation with India cannot be pursued, any
more. "If you pursue a confronlation with India,
military dictatorship in Pakistan is inevitable.
You cannot have confrontation with India and
follow the other course".

Another thing — the most interesting thing
— which struck me when Bhai Mahavir was
speaking was that I thought his entire speech
was just like a Jamait-e-Islami speech in the
Pakistan's  National =~ Assembly
(Interruption) They denounced
Bhutto. For what ? For
selling out Pakistan to India"--------- just
as Bhai Mahavir was denouncing our Prime
Minister for selling India to Pakistan . . .
(Interruptions). There they are saying to
President Bhutto, "You are a coward; you have
gone back; you have sold ourselves; you have
sold our principles". I hope Bhai Mahavir will
learn at least something from them.

President

But the point is not that. The point is that
whether it is Bhai Mahavir or Jamait-e-Islami,
both them forget America and Great Britain.
That is my point : America and Great Britain
are very much there down to this moment.
They are there, unfortunately for us, Chinese
are there. The direct reference to Kashmir in
the Nixon-Chou statement indicates that they
have still got interest in these matters: they
want to precipitate matters: they want to
continue the tension. In this situation, if you
end the confrontation, if you put an end to the
situation where India and Pakistan are kept at
logger heads that is a good day for us;
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that is a happy day for us. Sooner or later, we
will settle all our differences. I am not saying
that Bhutto is fully dependable. He would not
change overnight. But you must see the history.

Now, the whole question has been raised
here whether we should have confidence in
Bhutto or we should have confidence in the
Indian people. I may simply say : You should
have confidence in history. There is such a thing
as history of Asia and history of the world. And
step by step we can go on.

Another point that I would like to make,
Mr. Deputy Chairman, is to the Treasury
Benches. That is also necessary. Particularly in
recent statements we find it very often being
said that now we are having billateral talks and
all these kinds of things should eliminate
intervention of any third party. Very good. I
am not for the intervention of any foreign
party, including the Soviet Union. 1 want to
make it perfectly clear before you ask me this
question . . . (Interruptions). That is your
disease which I am anticipating . . .

oY v fag ant: sic § aft &
faasr e

SHRI S. G. SARDESAI ; I want to ask this
question. In the Uniled Nations, from the very
beginning, the Soviet Union ha, stood by us. In
the matter of Bangla Desh they stood by us. on
Goa they stood by us I want to know which is
the issue on which they did not stand by us.
They have absolutely accepted it as a principle
that we should settle our differences ourselves. I
do not want any intervention. But so far as our
Indian history is concerned — pre-Inde-
pendence and post-Independence - it is the
Anglo-Americans who have always intervened.
The Soviet Union has never intervened. You do
not have a shred of evidence of any such rols of
the Soviet Union. There is no such evidence. If
that is so, I am entitled to know as to why you
go on bracketing the two together : This is like
the Grammarian Panini who bracketed together
the dog and the Lord Indra because the two form
the same group of nouns in Sanskrit. But politics
is not gramnar. Here I 4 P.M. am talking of
politics. 1 am talking of history; I am not talking
of the real role ef the eountry in this world. The
two should not be bracketed together.
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We have a Friendship Treaty with a certain
couniry. Let us not do it.

So, what I am saying is, I fully welcome
this Agreement; my Party welcomes it, wel-
comes it for the first time because inperia-list
intervention gets no chance,

I do not think that any ruler of Pakistan
will have to change. History bihovcs him.
Therefore, a new prospect is there of new
tendencies in the support of democratic forces
all over the world. Let us go ahead with
confidence; I am sure we can go ahead with
confidence and determination.

Let me once again repeat. Having made
certain kinds of concessions, against which the
Jana Sangh will shout, similar concessions,
will have to be made. I am not going into the
future. In the past, Nehru was attacked;
Mahatma Gandhi was attacked. I would go a
step further. In 1916, when Lokmanya Tilak
made the Lucknow Pact—1 have got Tilak's
speech in my hands—even he was attacked.
'You are selling out India to Muslims", they
said. It happened in 1916. This has been the
continuous shout of Hindu communalism in
this coutry-before independence and after
independence. Let us ignore it.

Only one thing I will state. Dr. Bhai
Mabhavir's speech reminded rae of a story of]
Bernard Shaw. Bernard Shaw went to see a
play written by himself. There the audience
shouted "Come to the stage". Shaw went to the

[ RAJYA SABHA ]

stage. One man in the audience shouted "Boo"|
Shaw said to him "even if I were to agree wtth
you, but we are in a hopeless minority". Thank
you.

DR. BHAI MAHAVIR: Good pleading for
the Soviet Union.

SHRI VIDYA PRAKASH DUTT
(Nominated) : Mr. Deputy Chairman, Sir, |
should like to consider the Agreement arrived
at Simla between the leaders of the two
countries in a somewhat larger context. I
should like to point out to this House the
framework in which the world moves and the
framework in which the present national
developments have taken place.

I believe that we can shut our eyes to
what is happening around the world only to
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our own peril. If we look around the
world, and if we delve into the history of the
last  twenty-five years, especially the
history after the second jWorld War, what do
we find? We find that everywhere there
was the hand of big and small powers,
everywhere there was foreign intervention—
whether in Korea or in Indo-China or in
Germany or in West Asia or in Africa.
Everwhere there has been the hand of
foreign intervention. = And what has been
the result of this foregin intervention? What has
been the result of trying to get results, trying
to a hieve peace through third parties ? The
result has been that countries have been torn
asunder, nttions have  been divided, peoples
have Dbeen pulled apart, neighbours have
been pitted against one another. It has
created vicious spheres of influence  All
this has been the result of foreign
intervention, all this has been the result of
trying to get whatyou want through third
parties, through the good offices of other
countries. Learn one lesson which the people of
Germany have learnt and they learnt it to
their better cost. If there is one lesson that
the people of Korea have learnt, they have also
learnt it to their better cost. And if there is one
lesson that the people of Africa and West
Asia are painfully learning, it is that the
resolution of the problems lies in their taking
matters in their own hands and excluding
foreign intervention. Sir, we can only look at
what is happening in Indo-China, in
Vietnam. Though I am not blaming anybody I
am only pointing out the facts that when
Vietnam was burning, when it was being
bombed, maimed and crippled, being destroyed
yard by yard, foot by foot, and almost inch
by inch there were other big powers concluding
agreements among themselves. Now I am not
blaming them for concluding agreements among
themselves. They thought that it was necessary,
in their interests, to conclude them but what
I am pointing out to you, to this House, is
the moral and that is that whatever the powers do
would be in their interests, no matter who
burns, who is killed who dies. And what has
been our own experience ? For 20 years or
more we have had foreign intervention in (he
sub-continent we have had foreign powers
meddling in our affairs. That is one aspect of
it.  You may not agree with it but the facts are
there and it is for others to draw the
moral. What I am saying is that our own
experience in India of foreign powers meddling
in our
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affairs has been that in the case of every prob-
lem that has come up before them they have
looked at it in the content of their own interests,
in the context of their own needs and objectives,
in the context of what was happening elsewhere
in the world, and not necessarily in the context
of the merits of the case at all. We know for
instance that there have been foreign powers
who have taken interest, who have had their
finger in the pie so to say in the affairs of the
subcontinent for the last twenty years or so and
what has been the yardstick, what has been the
criterion of looking at those things ? I do not
want to delve into ancient history but 1 should
only like to mention what was the attitude
towards Pakistan of one great power and why
that attitude was adopted. Well, I would only
quote the Director of Mutual Security
Administration, Mr Harold Stassen, who
defended military aid to Pakistan in these words

"We feel that Pakistan will become a
second Turkey. They are a stalwart people
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and will provide an achor in the Near East.
We have one another in the Eastern
Mediterranean pretty well developed and
at the end, the Near East the protection has
been weak. Now we are develooping what
may be an opposite anchor in Pakistan, It
may be a slow process. Things might be
upset but that is the direction in which we
are moving."

Therefore the support to Pakistan v. s in order
to make ii another Turkey, in order to
strengthen their sheet anchor in this part of the
world, no! because Pakistan was right on
Kashmir or Pakistan was right in its disputes
with India Their approach was not determined
by tl.: fact that India was wiong or India's po
lion in Kashmir was not morally right bu; the
approach to Pakistan was determined by the
fact that Pakistan had to play the role of a
Turkey in this part of the world.

Similarly we know what role another great
power has played, that is, China We know that
China has been functioning on the premise that
our enemy's enemy is our friend, that we
should have a counterpoise against India, we
should have a counterweight against India in
Pakistan. Therefore the question was not
whether the struggle of
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the people of Bangla Desh was jus: and moral
or not, whether the people were fighting
against injustice and for principles or not, but
the question was would Pakistan be weakened
as a count r-weight against India. Therefore as
I said we know what has been our experience
of foreign meddling in our affairs. Mr. Deputy
Chairman, this is one aspect of the situation,
one aspect of the problem that I would like to
present to the House.

There is the other aspect of it too and that is
the developing situation in the world. the trends
in the world of what is happening all around.
I would like to say that this is the decade of

detente. If the fifties could be called ihe
decade of the cold war and the sixties
could be called the decade of thaw and

reorganisation, the seventies could be
called the decade of detente. There is the
USSR detente.  There is the U. S.—China
detente. There is  the West-East German
detente. There is the North-South Korea
detente. There is detente in Europf. Now
this detente  obviously has a certain meaning
and a certain implication for this country
also, and that implication is. while the world
is going towards one direction, there are
voices here, shrill and strident, which
demand that we go in the opposite direction.
While countries of the world are searching for
new ways and areas of  co-oreration, of
peace and  stability, unforlun; tely, some
people here are looking for new ways and
areas of enlarging the conflict and
consequently of foreign middling and
interference. Mr. Deputy Chairman, Sir, it
is a matter of regret that any effort at peace is
being described as a sellout and any attempt
at lowering tensions is referred to is a
betrayal, that any approach in balance and
sanity is described as surrender Sir, this
logic wns abandoned long ago in ;he
four walls of the White House of  the
American  Administration. This ai'pioach was
buried deep in the plants of Europe and this
concept has  been scuttled even at the 30th
Paralbl in Korea. I am reminded of the words
of Jawaharlal Nehru that in the fifties to talk
of peace as if it was an appeasement was
dangerous nonsense  and we  should not
submit to it. This House will recall that only
two decades ago to talk of peace was heresy
for some countries of tne world. Whether
it was Korea, whether it was  Indo-China,
whether
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it was Palestine, whether it was Europe, any in this world.  Certainly you cannot say

effort, any movement, towards peace, any
mention of peace was considered to be
tantamount to softness, to surrender, to
appeasement. And when [ heard this talk about
surrender and appeasement, my mind went back
to those days and I said to myself, "Haven't we
heard these words before?" There was a time in
the fifties when, whenever we put forward any
peace proposals, immediately we were accused
of appeasement, of being soft to certain
countries, of surrendering  They said that
Panchsheel was born in Sind ?  And where are
those cold warriors now ? Today, a chief propo-
nent of the theory of appeasement goes to the
path of revolution and declares his faith in
Panchsheel. It is in black and white in the
communique that has come from Peking And
then it goes to the citadel of communism and
negotiates other agreements.  B'Jt unfortunately
there are cold  warriors here who have learnt
nothing and forgotten every thing. The  United
States gave a decent burial to its
McCarthyism but, unfortunately the Indian
variety of McCarthyism has not yet been dealt
with. Sir, there have been history hunded
years of wars, five hundred years of enmi.y
small wars, big wars religious wars, even global
wars, between countries. But where are all
those conflicts and  enmities today ? Today,
history mocks at those conflits and those
enmities. Today, those very countries, which
had enjag;d in such prolonged conflicts and
periods of ennity are now engaged in the exercise
of  finding areas of peace, of trying to find
agreements. Now, certainly sometimes a war is
cast on the people, and whenever a war is thrust
on the people, they have to fight.  People have
to fight for th-ir independence, and we hive
fought for our independence many times
before, and if we have to do it again, we will
have to do it again. But to make a virtue of
war a principle of conflict, a policy of hatred, is
what I would call disastrous nonsense  To
talk all the time in the language of war and
victory is to ignore the lesson of history, the
warning of experience and the trend of presenl-
day  developments. Unfortunately, there are
people for whom the only term of reference
in the world is what either  Israel does or
what Formosa does. 1 have nothing against
Israel. 1 wish the people of Israel well. I hope
there will be peace there, but certainly you
cannot say that Isracl has set a model of
conduct

that what Israel has done is worthy of
emulation by everybody else in this world. In
fact, the model of conduct that Israel has
established is a model which most people agree
should not be followed by  the rest of the
world, that is, conquest and retaining the
fruits of aggression. ~ Now, for the first time a
beginning has been made. A first step has
been taken. For the first time the foreign
powers had no  rule to play in what was
happening in Simla.  After the 194-7-48
conflict, the Western powers entered the scene.
After the 1962  conflict a number o!
gentlemen cams here and  under cover of
assistance put pressure on us for negotiations
with Pakistan.  After 1965 we had Tash-
kent. We do not have to be apologetic
about Tashkent. I do not think there was
very much to be proud of Tashkent. At the same

time, there is no doubt that some
countries did look up to other powers in
order to resolve the problems here. Now, for

the first time, a move has been made, a step
has been taken towards a  bilateral
discussion of the problems and issues,
keeping out the foreign hands. Is this good or
is this bad ?  Is this to be welcomed or is this
to be decried ? At the same time, it seems to
me that, some realisation is seeping down
among the people in the neighbouring country
that foreign intervenlion has got them
nowhere, that it is in their interests and our
interests that we should resolve our problems
directly. Should not this trend be
encouraged ? Should not this trend be taken

forward ? Should we not give a positive
direction to this trend ? It has been said
again and again that Mr. Bhutto has been

insincare. Will, Sir, in tht first instance, Mr.
Bhutto will not be a convert if he were to
hear the deba'e here. Some of the things said
today would not make him a convert to a
policy of friendship  towards this country.
However, that apart, I should like to rem.nd the
House that sincerity is not regarded as a
particular virtue in international relations and
the question is not one of  siucetity or
insincerity. ~ Are those people sincere who
talked of revolution yesterday and talk of
dialogues today ?  Are those people sincere
who preached holy war of freedom yesterday
and of peaceful coexistence today ?  Are
those people sincere who talk about the
independence and freedom of the people of
Bangladesh today, but who did not
distinguish between one
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Pakistani and another only a few years ago ?
The question is not one of sincerity or
insincerity in international relations. The
question is what is the actual objective
situation to which you are reacting, to which
you are responding, what is the situation faced
by us ? There is a certain situation and that
situation is that there is a certain reality. There
are certain realities. One such reality is the
emergence of Bangladesh as a friendly,
progressive, non-aligned, democratic country.
That reality cannot be wished away by Mr.
Bhutto, whether he is sincere or insincere. A
second reality is that the war in 1971 did take
place and it had certain consequences. The
reality of the war and the reality of the
consequences of that war cannot be wished
away. Certainly another reality is that India
emerged as a stronger force to reckon with, to
deal with in this sub-continent. Therefore, India
has emerged as a more viable and stronger and
stable country. That reality cannot be wished
away whether Mr. Bhutto is sincere or
insincere. Therefore, my submission is that we
cannot go on looking under the carpet to see
what the other person's motives are, whether
the person is sincere. We have to look at the
objective situation as to whether the person has
any other alternative and whether he has some
other course of action he can take.

It has been said again and again in this
House that we did this or we did that. I should
like to say tint there were two or three
objectives for which this country was fighting,
and this country had accepttd those objectives.
Those objectives had been made quite clear
before the end of the war. Objective number
cue as that the people of Bangla Desh will have
the right to decide their own future. Objective
number two was lhat those people who had
come here and sought shelter here would be
sent back in honour so that they could go back
and live there peacefully. The third objective
was that we had no territorial claims against
Pakistan, no territorial ambitions against
Pakistan, that our objectives in fighting the war
in the west were limited, limited to resisting the
aggression, to meeting the aggression. Why
then those objectives were not challenged at
that time 7 Nobody challenged those
objectives at that
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time. Therefore, today for someone to say that
those objectives have been sacrificed is flying
in the face of reality.

It has also been said that there is no
package. Statements of Mi. Bhutto have been
quoted. Unfortunately, Mr. Deputy Chairman,
this business of quoting people is a very
difficult and a very unrewarding process
because you can quote it eitger way, Did some
of my friends expect Mr. Bhutto to go back to
Pakistan and say, "l am sorry, I have
surrendered everything ; I am a defeated man ;
this agreem;nt is iimosed on me ; please take
it" ? Did they except Mr. Bhutto to say that ?
Would he have gone before his people in
sackcloth and ashes and have said, "Well, my
countrymen, I have lost everything, India has
won everything, here is the statement" ? I am
sure nobody is so naive as to expect that this
kind of thing would happen.

There are various other things which can be
quo'ed from Mr Bhutto, and Mr. Bhutto himself
has said that the real question is the question of
relationship with India. What kind of
relationship do the people of Pakistan want
with India ? That is the real question. He has
also said that the right of self-determination
was lost in 1948. I do not want to quote all
those things Mr. Iihutto has said. Mr. Bhutto
has also sa d that those who are asking for
confrontati m with India are agent provo-
cateurs. Mr. Bhutto has also said that if they
want to fight, they will have to ha>'e another
leader. Mr. Bhutto has also said that Pakistan
cannot fight India for another five or ten or
fifteen years. That i s what he said. That does
not matter. That is not the question, what Mr.
Bhutto said or did not say. The question is,
what is the objective reality, is there package or
not 7 I say theili is a package of three points
which has emerged out of the Simla Agree-
ment. Number one is that the two countries
shall resolve t oeir differences through peaceful
means an i bilateral negsiiations, and this
also I say tint for the first time it has been
stated so explicitly that the two countries will
resolve all their issues bilaterally and through
peaceful negotiations. Of course you can say
that they can go back to the United Nations.
Even if you have an
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agreem;nt saying in bla:'c and white that there
will be reference to the United Nations, daes it
bind any leader of Pakistan not to take it to the
United Nations. Does it bind any leader in this
country not to take any problem anywhere ?
The question is what is the spirit behind. I say
that what has emerged out of the packaae is
that the

two conntries have agreed to resolve their dif-
ferences through bilaieral means and through
peaceful negotiations. The second package is
that there will bs no unilateral altering of the
situation. There will be no support to
subversion, there will be no clandestine arms
supplies given, there will be no activities
which will tend to change the situation in the
sub-continent which is already existing.
Thirdly, gradual steps will be taken to promote
friendly relations between the two countries. I
say this is the package, and what we have to
consider is, is it a package worth looking at or
not ? Is it a package in our interests or not ? Is
it a package which advances the interests of
the two countries this is only the beginning, or
not ? Now, I realise that this is only the first
step. Nobody has claimed that we have solved
all the problems .v:ih Pakistan. There are miles
and miles to go.

MR. DEPUTY CHAIRMAN : You have
taken quite some time.

DR. VIDYA PRAKASH DUTT : For

25 years now there has been a conflict, there
has been cold peace, there has been hot war.
Whom does it all benefit ? These bloated
military budgets, the suicidal arms race, this
crushing poverty of the people— whom does
all this benefit ? Certainly not the people of
India or the people of Pakistan or the people of
Bangla Desh. Vigilance is always called for.
But if there is a chance for peace, let us grap
it.

In the end. I would say that the situation is
being transformed in the sub-continent, that
there is a new movement in Pakistan, in India
and in Bangla Desh. that the people are
realising that the era of conflict is over, there
is the begining of a new thinking, and if this
new thiking can be encouraged and developed,
if the people of this sub-continent come
together in peace and cooperation this
subcontinent will be a force to reckon with in
the whole world.
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SHRI A. P. JAIN (Uttar Pradesh) : Mr.
Deputy Chairman, we on this  side of the
House have certain objectives before us. We
want a certain type of peaceful order to be
established in the world, we do not want
confrontation, we want peace to be estab-
lished in this sub-continent between its different
components, India. Bangla Desh and Pakistan

It is in that light that we evalute the Simla
Agreement. On the countary, there are some
friends here in this House who look at it
otherwise. They consider it to be bad. Now,
Dr. Bhai Mahavir, about the end of his
speech, pleaded that the Jana Sangh had
given some amendments and they want this
Motion might be accepted with his amendments.
Let us understand the implications of it. It
will be a virtual denial of the Simla
Agreement.  And what are the options open ?
Either we revert to the position of the last 25
years when there have been three or four wars
with Pakistan and a whole period of cold-war.
Or we make another war upon Pakistan. s it
that they want ? 1 am sure that it is not their
intention. But the wunavoidable result of
what they say is, declare a war or revert to con-
formation of the last 25 years. Now, certain
other consequences may also flow.  If there is
a break with Pakistan that if the Simla
Agreement is repudiated, then the big
powers, the outside powes, which have
been interfering in the affairs, of their area
might again be brought into the picture. It is

possible that Mr. Bhutto may lose his
office.  And what is the alternative ?  The
alternative will be military rule there. So, we

see what is
consequences of the repudiation of this
Agreement. And judging from that, I
have no doubt in my mind that this Agreement
is a good Agreement, it is a sound
Agreement. It is an Agreement which may
lead to the stabilisation of the situation in the
sub-continent. It is an Agreement which aims at
keeping the foreign powers which have been
interfering in the affairs of the sub continent
for a long time away from this area. It is
an Agreement which if successful will bring
in about peace in this area.  Another point
raised by Dr. Bhai Mahavir was that we
made tall claims about this Agreement.  Sir,
anybody who  goes through the statement
made by the hon'ble Foreign Minister here
yesterday, will find that they did not sit
in the Simla Conference as a victor and a
vanquished. We sat there as equal parties to
negotiate an

have to going to be the
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agreement. Is that a tall claim ? He has himself
quoted the Prime Minister. She is reported to
hive said that it was a worthwhile Agreement.
In fact what the Government have said so far
about this Agreement is a very modest claim It
is a beginning. It opens the channel for further
negotiation. We want these negotiations to be
successful. We want peace with Pakistan. We
do not want Pakistan to be broken into pieces.
We do not want chaos in Pakistan. We do not
want military rule in Pakistan. And therefore,
we have been quite considerate in dealing with
Mr. Bhutto.

Another question has been raised about
package deal. Dr. Bhai Mahavir could not
quote the Prime Minister. He could not find
anything in any of her speeches or
announcement which promised a package deal.
Bhai Mahavir appears to have becime very
fond of Mr. Bhutto, always quoting him and
finding support from him But even supposing
we take the literal mealing of package deal.
Package deal is not necessarily one shot affair.
Its special significance is that one agreement or
a number of agreement put together should
cover all the points on dispute. The agreement
could not be package deal because it is not the
final Agreement but a preliminary agreement
which opens a way for the final agreement.
That can be package deal. 1 quite agree that
this is not a package deal. But who said that it
was going to be a package deal.

Now, Sir, the main disag-eement in the
Agreement has centred round three points. One
is the vacation of the territories occupied by us
during the !4 days' war. The second is
repatriation of POWs. The third is about
Kashmir. Coming (o the first question, let us go
into history. Did not the Prime Minister make it
clear even when the war was on that we did not
have any designs on the territory of Pakistan?
On 17.12.71 when India ordered unilateral
cease fire and the Indian forces where in fine
shape, if we desired our forces could have
smashed Pakistani armies and occupied much
larger portion of Pakistan. But we did not want
to occupy the territory of Pakistan. What we
wanted was that Bangla Desh should be free.
Bangla Desh has been freed. Therefore, we
stopped the Indian army to move forward. But,
a unilateral cease-fire was declared. It was clear
that we are not going to keep, if with us  the
territory captured
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by forces and they should be returned. I think
that the agreement has honoured that
intention. If we had done otherwise we would
have gnne back upon the word pledged during
the 14 days' war and we would have done
something contrary to what was expected
from the unilateral ceasefire on 17th
December.

As regards P.O.Ws., our position is very
clear that the P.O.Ws. had surrendered both to
the Indian army and to the Bangla Desh army.
Their future will have to be decided in
consultation with Bangla D:sh, and, therefore,
no vital decision was taken about the P.O.Ws.

SHRI SYED AHMAD (Madhya Pradesh)
You are in a bloody mood.
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As regards Kashmir, Dr. Bhai Mahavir
referred to the last paragraph of the Agreement
whicli says that the question of the final
settlement of Kashmir will be taken up later.
Now we have to understand fully the position
of Kashmir. Kashmir has acceded to India. The
whole of Kashmir, whether in our possession
or in the illegal occupation of Pakistan is
legally part of India Have we surrendered any
part of that claim ? Can Dr. Mahavir pMnt out
to any portion of the Agreement or any
discussions of talks, formal or informal where
India has surrendered that claim ? I would
respectfully say that we have not. But agai a
there is the reality. The reality is that a fairly
large chunk of Kashmir is in the illegal
occupation of Pakistan. That is a fact which
neither the Members sitting on the other side
nor the Members sitting on this side can
deny. Now if, we want to take back that chunk
of territory which is in the illegal occupation of
Pakistan, there are only two ways of doing it.
The first is, we march our army into Pakistsn.
We ha/e certainly denied ourselves that right.
Even the Jan Sangh would not ask us to move
the India army into Pakistan to recover the
chunk of territory now in the illegal
occupation of Pakis-
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tan. The other way is through negotiations.
Now, if we stop all negotiations, what does it
mean ? It means that we accept the status quo
as it is, namely, that the entire Kashmir
consisting of portion in our possessions and the
Kashmir in the illegal occupation of Pakistan
remains where it is, that in one part of Kashmir
remains in their occupation and the other part
of Kashmir remains in our possession.
Naturally this thin has to be settled. There will
have to be talks. It does not mean that we are
going to surrender only territory to Pakistan.
But you cannot deny that this matrer has to be
settled.

Then, Dr. Bhai Mahavir raised another
objection to what the Foreign Minister is
supposed to have said in the other House,
namely, that there will be delineation of the line
of action control Now for this purpose, we must
go back a little into the history. In 1948 a
cease-fire line was declared; it was accepted by
us, it was accepted by Pakistan. That cease-fire
line was delineated and on both sides, U. N.
observe are posted to see that it was observed.
Unfortunately that cease-fire line has been a
very flimsy ceasefire line. It has been valid in
good weather, but with foul whether it had
shifted to this side and that side. As a result of]
the 1971 war, we occupied about 500 sq. miles
of the territory of Kashmir whi;h was in the
illegal occupation of Pakistan. They occupied
about 50 or 60 sq miles of our territory. Now
there the position stands. The Agreement
provides that neither India nor Pakistan would
violate the line of actual control as it existed on
the 17th December, 1971. Therefore, a new
delineations of the actual line control has be
done. These 500 or 600 sq, miles of territory
which was in the illegal occupation of Pakistan
before the 14-day war but is now in our
occupation will have to de delineated, and the
50 or 60 miles of territory which was ours and
which is now in the occupation of Pakistan will
also have to be delineated. That is all that it
means. But I would like to point out one thing
to the Foreign Minister, that after the 17th
December 1971 Pakistan occupied two of our
posts in the Lipya Valley. They are still in their
occupation. The Agreement is explicit that
India and Pakistad would revert to the position
as it stood on the 17th December 1971.
Therefore, we are entitled to the return of these
two posts. The withdrawal of the
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Indian forces from the territory of Pakistan
along Sind and Punjab border, within our
possession must synchronise with the return of
the two posts in the Lippa Valley must
necessarily be returned to India. There are
many advantages of this Agreement and as
many speakers before have pointed out future
our negotiations between India and Pakistan
will be bilateral. But there are always
limitations to even solemn agreements. I think
we Pakistan and ourselves, must avoid the
interference of any third power whosoever it
may be, whether an Asian power or American
or a European I think there are good prospects.
But we must not forget that the present
Agreement is only a provisional agreement and
all what has been agreed here will depend upon
what happens finally. Assuming—I do not want
it—that there is a break of negotiations. We
must understand its implications of what we
have done. We must try to make a success of
the agreement. But we must not forget its true
implications. I commend this Agreement to the
House, (end)

SHRI K. P. SUBRAMANIA MENON
(Kerala) : Mr. Deputy Chairman, our party
welcomes and supports the Simla Pact arrived at
between Governmen) of India and Pakistan
represented respectively by the Prime Minister
of India and the President of Pakistan. Now it is
worthwhile recalling here that our party from the
beginning, that is, since our party was formed as
a separate party in 1964, and before when our
party was united, has always asked for and stood
for good neighbourly relations with Pakistan,
stood for peace and amity between the peoples
of India and Pakistan. In fact, the situation was
such that very often our stand has been misre-
presented, misquoted and distorted and we have
been maligned many a time as even agents of
Pakistan. But history has proved us right and our
pleadings with the Government have proved to
be the correct thing. Even in 1965 when the then
General Secretary of our party, Mr. E.MS.
Nanboodiri-pad, called for a peaceful settlement
of the disput with Pakistan, he was branded as
the agent of Pakistan and was even jailed. Now,
this is part of history. Therefore, our party does
not not have any inhibition in supporting this
Pact and thinking it that this is a good beginning
to start with. In international relations it is very
nice, (q sound vy
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courageous, to sound very hardhitting, but
things do nr>r happen like that. As you know,
right or wron? is not decided according to tha
iite-ei's of a particular couitry or even the
interests of a particular group of countries. Bat
in international relations right or wrong is
decided according to the interests of
dominating powers in the inier-national fhld.
Therefore, it is not always possible, even if our
case is completely right, for our country to get
what we want and it is not alway? possible for
our country to enforce our will on another
country. It has been clear that if it is a question
of right, then the Vietnam war need not drag or
so long because there is hardly anybody in this
world who disputes the correctness of the
Vietnamese people and their stand. Still war
goes on and the whole world is standing aghast
at it. Bu' nothing happens and no settlement is
arrived at and the aggressor carries on merrily.
Therefore, the question of what is right and
what is wrong is not decided according to
certain absolute principles, but according to
certain relative principles which are dictated
by the dominant powers.

Secondly, in deciding the foreign policy of
a country, what is necessary is not to forget the
long-term interests and not to sacrifice the
long-term interests for the short-term interests
or what seem to be the short-term interests.
This is very important because it may seem to
us that in the immediate future holding on to
the territory of Pakistan which our troops had
occupied during the recent war w'll be better
for us. But is it worthwhile to hold on to it ? Is
it good for the policy of c infrontation to
continue for long ? The history of the last 25
years has shown that confrontation with
Pakistan and for that matter Pakista 's policy of
confrontation with India has not paid
dividends. It is no consolation to our people
that Pakistan has suffered more in this policy
of confrontation than India. But the fact is
India has also suffered in this policy of
confrontation. We have been loaded with a
heavy defence budget. Our development plant
and programmes have gone astray and our
whole approach to international relations has
been tainted by this policy of confrontation.
Therefore when we decide on the question of
international policy or even internal questions.
we have to go by long-term interes's of the
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country, by the necessity of developing the
country's economy, by the necessity of deve-
loping the democratic structure of the country
and by the necessity of having a united and
contented people within the country. That
purpose can be served only by abandoning the
policy of confrontation, by abandoning the big
defence budgets which are imposed on us by
necessities and by creating conditions for good
neighbourly relations with Pakistan.

In this context I am reminded of an old
rural proverb of Kerala. In Kerala we say that
a neighbour, even if he is an enemy is to be
wood in preference to a friend who is far
away. This rural wisdom which corresponds to
the actual reality of life is also applicable in
international relations. Therefore, Sir, even if
a neighbour is at times unfriendly, is at times a
little difficult to deal with, it is always a good
policy in international relations to woo our
neighbours to see that our neighbours are
friendly with us and we have always good
neighbourly relations with them.

Therefore taking all these points into
consideration, we feel that this Pact is a good
beginning. First of all, Sir, the Pact stipulates
that the disputes between the two countries
will be decided by mutural negotiations and
the chances of imperialist intervention in the
affairs of the two countries are lessened. I say,
Sir, definitely it is lessened, because, things
being what they are, our country and Pakistan
being dependent on foreign aid, on so many
other things from the foreign countries, it is
not always possible for us to keep away the
pressure of foreign interests, foreign impe-
rialism, from interfering in the affairs of these
two countries, especially in the relations
between Pakistan and India and this has been
so all these years. But, I do not think that by
this declaration itself all the possibilities of
imperialist intervention in the relations
between India and Pakistan have been
eliminated. But, Sir, the very fact that the
declaration stipulates and accepts this thing is
a great advance on what the situation was
carlier. Therefore, our party welcomes it and
feels it is necessary to request the Government
of India to see that this declaration is carried
out in all its import to the full meining of the
term and also to see that we do not give
any
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chance for foreign imperialism to interfere in
the relations between us and our neighbours.

Then, Sir, the Pact also expresses the desire
of the two couutries to maintain harmonious
relations and this is definitely a very good thing.
All these years, as I have said earlier, both the
countries have suffered because of the policy of
enmity pursued by them which gave a chance
for the foreign imperialism to interfere in our
affairs. The Pact also gives opportunities for the
exchange of cultural, journalistic and such other
terms between the two countries. As you know,
Sir, the culture of Pakistan, that is Punjab, Sind,
Baluchistan, the NWFP, etc. is very much akin
to the culture of North-West India and whatever
may be the situation, whatever may be the
present international situation, the fact is that
essentially the people of North-West India and
Pakistan are culturally, e'.hnically and in many
other respects a homognoeus group. Therefore,
cultural exchange between these countries will
definitely improve the people-to people
relations and will pave the way for lessening of
the tendon between the two countries and will
pave the way for better understanding of each
other's standpoint.

Lastly, Sir, we also support the stipulation
in the Pact that the two countries will withdraw
their forces to the pre-hostility line that is, to
the international border except in Kashmir.
Now, Sir, our party has immediately af.er the
war, also declared that this should be done,
because, if we are not going to gain anything
by keeping this territory with us except a
momentary passion, a momentary emotional
satisfaction that we are holding another
country's territory, there is no point in keeping
it. In the long run it will not help us and
therefore, it is a good thing that the Pact has
stipulated that the troops will be withdrawn.
Lastly ; I come to the question of Kashmir
which is yet to be the most important dispute
between the two countries and which has
dodged our all efforts for peace. For better
understanding with Pakistan, our policy
stands—with the” approval of Parliament, of
course—for declaring the ceasefire line as the
international border.

Now, here I want to remind the House
again that whatever may b« our desires,
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whatever may be our wishes, the fact remains
that during the last 25 years we have not been
able to dislodge Pakistan from the territory
occupied by them. And it is no use saying that
we will one day be regaining it. It is hardly
possible. The international situation is not in
our favour to get this sort of thing done
because Pakistan has been supported on this
issue not only by imperialist countries but also
even by China. . . (Time Bell rings). Therefore,
Sir, it is worth while for us to have a rethinking
on the whole issue and settle the whole thing
and bury the hatchet once for all so that we can
have a permanent solution for this problem and
can have good relations with Pakistan.

Lastly, before concluding, I wish to point
out one thing. Sir, It is very rarely that the
Government of India does a good thing. But
even when it does a good thing, it does it so
badly. I am referring to the question of
discussing the issue in Parliament before the
formal ratification of the pact. Sir, I agree that
the Constitution does not stipulate that the
Parliament should ratify it, but propriety
demands that when the Parliament is about to
meet and when there is enough time for taking
action for withdrawal and olher things, wo
could have discussed this issue in Parliament.
After all, the Government has got a big
majority. Therefore, Sir, the Parliament can
ignore such a frontal attack on its dignity and
on iis sovereign character only at its own peril
Therefore, I would say that while the pact is
good, while we welcome the pact.
Government's action in rushing through
ratification of the pact by the President before
discussing it in Parliament was highly
improper. And I hope that the Government
will not try to do [his sort of thing, will not
perpetuate such an affront to Parliament in
future.

MR. DEPUTY CHAIRMAN : Mr.
Abu Abraham.

SHRI ABU ABRAHAM (Nominated) :
Mr. Deputy Chairman, Sir, much praise has
been showered on the Prime Minister in this
House and in the country as a whole for the
manner in which she has handled the complex
and explosive situation in the subcontinent
during the last eighteen months. I would like to
add my own simple admiration for the
firmness and cou-
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rage with which she the led country in war as
well as in peace

Obviously, if is too optimistic to say that a
lasting peace has been achieved; nobody has
made such a claim. A lasting peace will
depend on many factors, most of which are
unknown. But it is safe to say that a certain
beginning has been made for a new and
happier phase in the relations between India
and Pakistan.

Now, this is not the way everyone in this
country has looked at the situation. The Jana
Sangh, for instance, has a totally different
point of view. F.ver since the Simla Treaty was
concluded, Mr- Atal Behari Vajpayee has been
jumping to his own conclusions. And though
has been falling on his back, he continues to
jump.

In the last few wicks, General Vajpayee
and his unhappy band of soldiers have been
waging a war of their own on the Indo-Pakis
tan border. The spectacle of them rushing in
where angels fear to tread would have been
merely comic, and a good subject for cartoons,
had it not also had its serious implications.

SP.M.

What is serious about it is that a persistent
attitude of hostility to Pakistan encourages the
most reactionary elements in Pakistan to take a
simihr oreven wo;s; attitude to India. These
clements in Pakistan are the very people who
have thrived on hostility to India in the last 25
years, whose only foreign and domestic policy
had been hatred for India. These are the
enemies of democracy who have kept the
people down so long.

The kind of agitation that we have seen in
the last few days, the kind of mentality that it
represents, is a sure way of playing into the
hands of the extremists in Pakistan. It is also a
way of helping foreign powers who would like
to see this region divided and backward.

The Jan Sangh seems to have completely
misunderstood the nature of the historical
forces that have been at wotk on the sub-
continent in the last few years. The most
important feature that has stood out in all »fe».
confused happenings in Pakistan is that
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the people of that country by and large have a
real longing for democracy.

The signs are clear. The demand for
autonomy in the different provinces is one
way of saying ihat the people want more
democratic freedom. In the same way, the
language agitaiion in Sind, the demand of the
nevvs papermen for greater freedom— these
are all part of the same phenomsnon. In that
sense, it is important to know that the Bangla
Desh movement was not an isolated event,
not an aberration, but it was a part of the
movement for liberation from oppression. It
is part of a general pattern of history—of post-
colonial  history -which can be called the
second phase  of the anti-colonial struggle.
This is the  struggle for democracy, the
struggle to clear up the mess left behind by the
imperial powers and it is happening in many
parts of Asia and Africa.

So, what Bhutto may or may not do is in
this context a comparatively unimportant
matter. Therefore, I believe that it is the duty of
all of us in India to help these democratic
forces. If we fail today to recognise these
important forces at work in Asia, we shall only
be isolating ourselves, and ultimately our own
democracy would be in danger. The way we
act today will determine whether the people of
this subcontinent are going to live in peace and
freedom for generations to come. A great deal,
therefore, is at stake.

We should welcome every opportunity for
developing contacts between India and
Pakistan on the basis of friendship and
democracy. The generosity shown by our
Prime Minister in the negotiations at Simla has
paved the way for such contacts and co-
operation. We should now think of small
practical ways in which the two countries can
come closer together.

There have been suggestions for large-
scale visits of newspapermen. We can also
have similar visits of poets, writers, parlia-
mentarians. We can begin this new era with a
cricket match. A suggestion to this effect has
already been made by the President of the
Pakistan Cricket Board and if the Minister for
Fxternal Affairs can arrange a match, I am sure
he will be on a very good wicket.
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In conclusion, I would merely suggest that
Members of this House should get free tickets.

Thank you very much.

SHRI D. P. SINGH: Mr. Deputy
Chairman, Sir, the Simla Agreement comes at
a most decisive moment in Asian history. It
was bad enough for us in 1947, a painful
process, to have agreed to the creation of
Pakistan but when we reconciled ourselves to
the situation the events that followed in the
next 25 years were something that we had not
envisaged, something that we had not
bargained for. Whereas we have always tried
to be generous and helpful and tried to
maintain friendly relations, with Pakistan,
others—third parties—have not very much
relished the idea. Their intervention in Asian
and middle East affairs started with the power
vacum theory of Eisenhover and the
brinkmanship of Mr. Dulles and ultimately it
has resulted in the creation of SEATO and
CENTO which have so much embittered our
relations. Having armed Pakistan fully and
having put them on the path of belli cositn after
a couple of years we had to hear them saying,
Asians are fighting Assians, what can we do in
such a situation which is bad enough for the
Asians. It is in this context that things have
gone on. We have fought and they have
enjoyed the history of the last 25 years is much
too recent for us to recapitulate. But ultimately
now what do we find? We find that various
nations are anxious to show their Hag in the
Indian ocean and the situation is getting
complicated. In such a situation when we see a
sign of easing of tensions naturally it comes as
a relief, it comes as a welcome feature. Now it
h not merely a relaxation of tension that has
been achieved there but what is most
reassuring is the new awareness. Our friend,
Dr. Mahavir seems to be distressed by the
various statements of Mr. Bhutto. But it
depends on what on looks for in the statement.
Now one of the the statements of Mr. Bhutto
that was very reassuring was that these people
talk about the nationhood of Pakistan at
breakfast time, lunch time and dinner tims but
no thinks of the man in the gutter, the people
whose situation has been deteriorating and the
poor man has gone on suffering and starving.
That is the new awareness. In the same itrain
Mr. Bhutto also spoke of continuous
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exploitation by west Pakistan for 25 years of
what was at one time East Bengal, now Bangla
Desh. Now if our Prime Minister has in the
course of one week been able to induce in Mr.
Bhutto a spirit of looking after his people and
alleviating their sufferings, then she has put
him on the path of no return because on that
path the tanks and cannons whic h Pakistan has
been so eagerly importing in the last few years
are of no avail. When the country embarks on
that venture, when they start looking after the
interests of the people and raising the standard
of living of the people then the question of
confrontation is one which is most alien, which
is most inappropriate. In that context this
Agreement that has come about does help and
country has was the world has by and large—
welcomed this step and we fell that what is
beginning today will later on develop into a
state of fruition. It is unfair on the pari of Jana
Sangh to say that we have abandoned a part of
our territory, that no one has this authority and
anyone who is doing it is doing an act of
treason. Sir, I do not know whether we have
abandoned, but certainly we have gained at
legst fifty square miles of territory which was
not in our control at the time. One of the most
significant facts that is noticeable in the
Agreement as far as Kashmir is concerned is
that today we are insisting on the line of actual
control, not the cease-fire line which obtained
during the last twenty-five years. That is a
matter of positive advantage to us. In future,
what will happen at the negotiating table,
cannot be predicted. But certainly one thing has
convinced us, the manner in which the parleys
have gone on. If we do not eain anything,
certainly we are not going to lose anything.
Now the threat which my learned friend on the
other side is most disturbed about, and that is
the threat or Mr. Bhutto taking this issue to the
United Nations if they are not able to solve it
here. It is a threat which one should not take
very seriously. I mean, that kind of a statement
that kind of a step, is inherent in any nego-
tiation over that matter. Even in a no-war pact.
What happens ? A no-war pact is no guarantee
that there shall be no war at all because, after
all, it is a matter of continuing relationship.
Your relations do not depend on yourselves
only. There are other powers, other factors,
other people, who won't leave you in peace
unless you are extremely careful and so on
and so forth.
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Therefore, one need not be unduly apprehensive
asto what is to happen. The Jan Sangh
of course feels a little unhappy in not being
consulted before the ratification.  But certainly
no one expected that there would be a
departure from law, that there would be a
departure from practice, that there would be
a departure from convention. They have
themselves said that the Constitution does not
envisage that but only said that a new
convention should have been laid down this
time. What I hope it is not suggested that
specificially laid down as the powers of the
Executive shall be watered down. WJ have
followed  the  British practice, and in the
British practice this thing is a special preserve
of the  Executive. Article 73 of the
Constitution specifically provides for it. Now,
the power of the Executive goes to the extent
of the power that Parliament has. It is  co-
existent ~ with  the power of Parliament.
Therefore, in the exercise of its powers,
whatever has been done by the Executive is
in order. I am glad that the legality has not
been questioned. And the propriety of it is
not  questionable because there are no
conventions to the contrary. Sir, there is no
question  of abandonment of any part cf the
territory of India.  If one were to look at the
United Nations Charter, this is the agreed
position that today the world has actually made
a great advance in matter of international
law, international law today, as it stands
abjures war.  This is the very purpose of the
United Nations which was laid down in
Article I of the United Naiions Charter, and it is
that we the people of the United Nations ate
resolved to eradicate war, to eradicate all the
evils that were flowing from war and to pull out
from territories that were illegally occupied,
and soon. That was the very purpose for which
the United Nations was created  Sir, Mr. Bhai
Mahavir quoted , Pandit Jawaharlal Nehru.
Panditji said : If there is any conflict between

the national laws and the international
law, the nternational Jaw shall  prevail.
Today the position in international
law s that  Charter of United Nations
prevails, and the entire theory which was
prevailing in the last fifty years has  been

abandoned. Now that is established and there
is no doubt or dispute as to that position. I may
quote a couple of lines on the subject from
Oppenheim's International Law,
Lauterpacht, Vol. I, at page 574, It says :—
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"The recognition pf .title by conquest
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was, prior to the Covenant of the League,
the Charter of the United Nations, and the
General Treaty for the Renunciation of
War, the necessary result of the
admissibility of the right of war as an
instrument both for enforcing the law and
for changing existing rights. The right to
terminate the existence of another member
of the community is a legal anomaly which
can be understood only by reference to
other anomalies of the legal system in
question under general International Law
conquest is not the result of an illegal act;
on the contrary, it is the consequence of the
use of force permitted by Inter-naiianal
Law. The position has, it is submitted,
undergone change as the result of the
Covenant of the League, the Charter of the
United Nations, and; in particular, of the
General Treaty for the Renunciation of
war. In so far as these instruments prohibit
war, they probably render invalid conquest
on the part of the State which has resorted
to war contrary to its obligations."

Therefore, the entire premise on which
our Jan Sangh friends have been questioning
the Agreement is unavailable and un-
sustainable.

ot @Y. oA, weEa (fagre): su-aar-
qf o, sit farwar qaaar o @ g3
& qrad werd far o &, 8 oA g e
forer 37 &1 9z awwyar fear 9T § 98
I F o0 q=gragl gAT 3 1 A HA H
w=or A4l gar & {5 @ /uws & g
¥% 441 qrar §, afsq o gF @t
Ffady morg # wfer g3 9w FIH
T, 47 ZAF 39 FUAA F gra AT g0
A0 FA7 FIA0, FAT AZ FUVI, AR FEAT
yfera &, @fwa s ot o arcrfan &
gegeq # A &7, 78 feafa Aw
Parwarr aly fY qag & "W @ g
¥ ety gud @t &g wifeeaw 7 o
EATLT SATHI S99 Fa5 9 & ATl §, IGH
T F T g g7 At w7 9%, AfwT @
azrg § ai= garg fwer @z Hidy sofq
gHA 199 24T | W a1 g1 & A%
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[t &t o9, weEa |

qrfzar arel @ gardy @il FifFEaT O
FATEE) Fet #7 four qr, saF o H
ot & ferse sewta @ #1€ 99t 94 7€
dl 5w ahw & g Tar fr gea few
fear &, faar g3 v adi 3

HTFTT S0 ANATT & G190 29 A8 ¥l
g FT W E 6 g ma FEdia &
forn uF sz FramE 412 77 fAar §
91T | S arasa g1 g4 fAw gwa
o qfwer dare 77 &0 F | 9 w7 adien
&% waarsa fawar ar g a2 &1 afaey
s | Afew aadia s F  faw-
fam & gt gra % o uF WAl 9@
a1, 3a%1 gua @ foan & ) Afes w7 o
N %46 &1 faufaan &, 39 fo=fas ¥
it mfa g st fEmsam &
e g 7 owow fgrgeam w1 awwar ag
} & fgrgeam site wifpeam & @i
wanfe adr wgdr &, fag gaawEl &
il uw qg wannfe 471 @dr g, &7 avg
it st wenfer & sawt faw awg & 3o

wAT W AT TF Al & AT IO

47 gw#r 107 7§ & AT Fw w1 AL
% 94 agar 1 wrar fF 99w fgrrsm
T & ana fggraa w1 a4 AT
i arfe fergemia o wifeaa 21 Zos
T qZ o7 1T e wa & &g <@ |
Ml A% ¥ WA W3 X wd o gy, fraEa
i, = & ar w1€ gaw §, T wa =gy
LB fergema 9 ov Azt #moE, g m
I ¥ A @ a7 W saifad 1 e
1fee @1 wee@ @7 & f a7 fag-
9 & "q19 wgAr 41 @ arfF fgegeam
sH T F AIAA A AT 4F | IH G
T Eifew g8 AWl g gid wd &

THH @IS 91§ 7 g e
& @Ar =ifed o sraSIAE w dw &
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afer sr g o g, ¥ wd Hag
FT 0F Aty fa@ s | faes F1 07 w4-
aq A7 & f& w9Eer a1 F 9fy 39
qT FeAT T {91 A7 | g7 TG ® AT
# 78} waar wgar g, aferw @ aw@ A
ar &1 s Sifgy & feegmm W
qifeeata &1 0% gz g i foawr
AR FHELEA &1 ) WT THF AW §D
§I v wFa &, afwa A F AT A @
qAT &1 ANWIAT g1 WX UF FEIET
FAW g T sE  weal wifEend
M oW e fgramm =9 0
@ A wENT R FwCSy wner el
fora® 418 # wgr snar & {5 qow feex-
fuaaa @ wiawmz Ias aifgy, 39 9T
eft g A zaat dew fredfunaa Wt
ufawre 2, ' feTiz gfae wgar T @t
Tx g feqsz 7faz @ w7 96 FahsiaT
F weax @A &1 Fasrg fFar g, & gw
awwa § 5 w1 afefqafa @ fow
afefeafa % wzat f g & f& Fwen
aw & W gual F15 a $1§ qrEey E@ar
=iz, gw @wwa 2 1% 9% fao s =1
g 1 "@nar 2w, fgegena, afvsam ar
9T Al TqIF AT AW AT ATH I
&1 AT AE1 4% A1 A &) A1 gN—Iak
faw us offeafa dar il sehstam §
w1 | qifFeam § qwar 2 #5159
SIFH ZAT AT GH @I A J@T | g7 awar
2 416 IH g FT WrEAA gl o |
&1 | WA WEE , AT § 9 Serw
ZaTar | g6 732 ¥ fgrgeam w ag gawy
2 w1 fozer g 2, faad af DA
g1 WiardAT dqwr Fw F qWwrEd &y
gz qaqdz § faaw 71 shg-sda
=t 4% % WAy Wi ffgeam & 5
Teal F At usal & gfa ar @R %
afv 1 wwfa s A o e g,
SARA A GHEAT §, FUEAD FT A GHEy



289 Motion re.

B, AWISAE WY @1 AwWedr §, wwar 4 |
&7 St aweqr 3 IAH AT T ATG AT |
% 9aF g3 9, ¥ 7 Afqz 49 a9
s drgnana 2 fs ag 3w s fau
w=a1 g ) gafas g gwe § T
St o7 AT FL-—AT IT6 ATHA F
ag ®1 W gwE v & qgl Faan fF
Ay ar adi, 3% @wma fqmT #
wier @1 &1 % 95 a7g #1 uF GEE g

o a7 ¥ fa=ne #T | 345 grHa a1 agag
aqfzfeqfa wr <@ § 3a afefeafa & Tadr
§ ¥ zg arg o i fame FE 91T faur
oy & faafaa § wae SaF faamr #
S W AT T A & WA @ ar fom
qig & gae zai & fusy &A7 § g
w2 5T OF F waF § weET g
T W s W, A1 74 awg o1 o
FT IAFT HIFHT AZGT G101

ST ey aww g & sad faafad
& nw qear 73 73 4 fF faeEEdE fwa ‘
Tt & | WAT H A1G § AT @ T
Fgr AT A1 39 FLE & A % f St
gaidr s w1 g g ag fgrgaa A \
wfir qz gl g, ag @gid arfweam FT |
wfi a2 gl AT T gw AT W
Sl g AF AvZIg T | T A Tl a8
& a1 78 F&1 TE §, @A WAV S FF
s wAT S & AT F@7 g W I9E 417
s St @ver &1 A Y ar s gEE
fagqraeI Fg1 A a1 47 4 {3 A
gnit ? ag ¥ a@ Ag1 T, ag §9 3|
gnit | enwt anfe &Y agT wwE @ | ST
gaﬁwwm,wmwi%ﬂaaﬁ
qug @I W &1 AT wEA, qA AHAT
Fare ¥ AAdd & a9, Geer €1 §C

ag wiga @@ @g 1 wad f& 99 aF aw™
g o & a1z & aifeaw w9 faan s
G EH @0 &1 @ 1 Wl gH
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quwd # fr 7z fergeam & fan orser
Ziar | afwa e arg & ara 981 €1 a8 )
gafae 740 wrgar 3 i awere o asta
gud fagr & 39 qx fawe X alv 9w
e § o1 am g OfEsa awie
% WA T T | O |

At wiam Fad (fagre) @ sarsag
s, fawen gvaaq &1 @=wa @ gu |
2o WIE WPEIT FI §F 41T 1 49 wEAT
g W1 I7gA Fal fw aer @ wfgar &1
S YA HIT 2 3% g1 9 =gr fzar
AT § ) ag i A1 a9 @ f aidr St
IA1 & qdi® § | widy St A1 weg ar ardy
ST #) gear S IT A F Hw gE | TW
ferr oft g7gi® &g %@ ag «F &1 a0
fow g & fag aidr ot w7 sd@r &
qeiF weq fawar gwwian gar |

# oF a1a Fz &A1 A g f# siaiedia
s ¥ famar @¥=q 1391 6T 9L |
AT WAG g fF w9 gmd da gk a
gt vl WE-giE usai # uw gfa-
et e F Az g=7 faar 5 e fgig-
A F1 3% 7 avarsy fawa ar ¢ arfs
Sa% Wz gwil qfT uF wa &1 A
qa1 31 | 59 faaa wvias & 39% weag
oF fazarg dar gur f& @9t Sing 93
1 g9 aifa #1 s w2 wgd 2 Wit
aHTT w7 Araney farare 1 #1€ wraan
T g

Q@ | Wy F 12 g ggaa

U w9 # uF g ifea gun ar fag
HHY gW 33 ¥ Y9 g 4 %I¥ 9 g
E1T g A4l 91 | A5 A U gwd
SSH FT £ | A T FHT WHAT AN
a7 f& g wgaz wifd ¥iv wfzar g,
aosg 1 fawnT agl g, o s @y uet
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L= AT £H |
F 91 aar & v fawwr @WeEd ) ‘
gurar #1 1 g341 & adl afew (frar &
Tt UEl & waud A g fagen
q¥AAA Al AA736T q94q faan i
gh 9% Z@ ¥ [qrq [FgA1 9547 § fw |
aF 0F qTF dFfaTM AT AT # gArd |
qqA HAT A, ZAET U AAF A q1 IAH |
unAr F74 & awm gmi fadfaai 1 |
gare fear f& za® a2 & wWETG 9T
EAIT T A uwaTH JAAUA GG l
F1 | wHdrs1 & fAgaa 48 WAT F7 A90T
a8f i Fr gad 1§ wg@ Jradl 39 §9IT
7 &) afwa gwdd g9 90 7 9§ wa-
qar, 98 azeqd fzammar & gu e &3
A ufw qied FT awa § 1 @ gNT
F ATEAT A A WA AL W A IIE
ot f efemwr ot 3, waid @t Y, 7 92-
fazrm &1 sl S1qon %7 98 *3a: agf ®7
2 afew fsll 38 U & wEw 9T &
2 gmdy 99T 7 T @ owg AW AT
waraar fraan, a1 agorw frawrar, esr
99T FCT & qA79, IAET qrE FE
& g, 96% fad amd 2| & awyg, ¥
T avg F1 4@} §T gL FEA /A

§us qg og gqw1 3 & gnt oA
gt wig 7 9217 7@ /WA AR FH
1T aFaFA W AT FT 47 9§ FT

[ RAJYA SABHA ]

garar | ag & g1 g & S s
adt ar gafy & &0 qwar § & awar
a4 Y gur I4F foy Wz AgT F
QigIc & WY IAHT R0 IART A|T
farzara adf ar fF <@ For €7 sty Fir o
37 it avwy 7 f§ gadsr ¥ W0
wifwedidzs A orfeer &1 fad §
AH 1 A AR U A AT gL,

(I nterruptions)
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DR. BHAT MAHAVIR :
to hear such nonsense ?

Are we bere

A darom ®6d IR qdl WA
ot . .

(Interrnptions)

Bro AT AFTEIT : A FiTH qET &
AdEAAT ¥ | gAer @ weAr wifgd |
(Interruptions)
a9 smAd § fF wdtesl & @, ous
F W A AN gfaa & S gna andw
FT 73 ¥ A AR q9, 39 #7 fadiw &%
WA T ad wef gre 4% a
77 faum dfe 1 awda gawr 1972 %
A1 # 9T 4 fagr Mg I F
g g wwar A ofsa €, s awm q
a¥aa fegr fd ww 7 W 37 fauw afa
FEIWHF NG gw &1 AT g Kl
RS IR G R L S CUTE R et
# ar @uqia 4f, @ al g9 &1 A
AN AT N qdl qug & 1F wa ¥ &
a1 9T gEAIE & 12§ 7@ WD
HEATHE £ | 92 HEAWE FT 0 a7 quaAr
IAFT ) GAAE § WIAHT AE1 2 | TAE
17 g8 7w gfad | s o aeg Fwar
9 farg war wr, w19 s # 7 3w A
%nafwﬁ@ HIAIAT AT | ATE AT
qrg | A| § wAT w9 A o w1 g

fareg fara g Bemr 8 7

DR. BHAI MAHAVIR : Is he here to

utler such nonsense ?

H dlaom #8749 ;0w a@ F 6
¥§ g L gmMT A wgd g, afeq gat
I w1 &7 7 wiendl &1 and 1 5fa-
TE E Gy g diIA ¥ Gind
TES % awew &1 ghagE W S
AT ¥ & A 2 -
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Tro Wi WEENT : FFA §, THA0G |

st @am Fad coqrd wgrAe,
{17 gAY | OF HIT AT FFA £ agg
F1 ara, wigw Ay ara g Trfg o gfaa
AEA A AT F gy F1OAGET E | UF
W Fqar § A gAT 39 1 & wwda w2
g afed azi smdw 41 9wl 9T IR
AT FT1 Tiq AT Har w1 gt wwdwr
T WIAAT AL A FY @rE A GAS FE
AT P SEY Aaww gurd WA gg
HIqor FT 7E A 1 a7 AR & | TR
I® T qeRIg TG AT AN W 7 afgw
fr 3 gsdt Tovwa &) Fgwman §fe
HI9FT T4 I A1 @10F FE iz,
afeqr =7 § wavgg wiEA 9@ § |
FIZATof wrgE, 97 A 91 30 77 w40
g ¥ fazaw foar &, 7w 7 & &
g7 0 #gr 41, § I9 4@ F AT
adl wizan, @fea fad as & s w9
5 ur H19 AT § ¢ WK qATT qAT A
adf, wida ¥ Ag, Afed wm A wwc
o 2w & ang fag aw foar § | gwreae
wglad, 1 @Al & wig § qgar F gw
aeg ® o1 sfafemad afwar wm %2
@ g g & OFr s 1965 7 sy
A17A qifFeI™ 43 g97T 3@ qaq A e
SFITC qg @1 @6 gT 4 | FAr S w4y
or rar gz M 36T faeedt § wrd) 7 fow
aév{ﬁqzsrrt. UH, UH. & @0 a0 gy

o wEAAtr &Ten: few & @wd
a7

oY Sraram a7 7 = gy § e and
21 w17 w1 #Ird g W A woAr qqrd
%7 | 3§ 39 &1 AfF 1 39 |1 W1E A
Aifr adf &, adY oF weaar & 1 wfET aw
Fqaret w74 § Wit ag wwa @ fw

[2 AUGUST 1972 ]
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2u fwg avg & snw @ @541 § 1 7 Fgar
wigar g 5 v & wrars sndsa wEa-
A4 FY MATH | W I E WA § I
F1 9% ABUA £, Fgd & (H gHL W &
Fgq @ gad 77 faww fFar ol @&
g g1 aF A4r @17 M fqaww &1 39
F @19 @ fr <1 aw 8 5 3w & A= faman
Asf A A N7 39 & q7 IRA
dfa w7 & | 9T @1, s FT FHTA
fergeama, ars w9994, U9 9E FY
ATHIT TAAT vaw WX waga g 5w
#1 39 F1 g4 FAT "rfzo !

uF diwr w17, W9 F A gm fE
w7 4, qg® & femmr & war 5 agi
gaAnRd aa1d €1 $321 andr @ifzy iz
gg @il wdf @ SR w@r fF sa q A
FI% NFGAIZT qAqT § | IFA 1H AT
#1 7 wiar fs 9@ § mearer @A §,
afeq 3w ¥ a9 swif & wyww & adaq
g g g 3 shm gf 21 wafag
IS WEIET, T @weAl & w19 { qyAv
AW qE AT E |

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : Mr. Deputy Chairman,
Sir, it is a little difficult to speak here on this
occasion because almost the entire House is
with us on this matter, whereas . . .

DR. BHAI MAHAVIR : Why is it difkult
?

SHRIMATI INDIRA GANDHI : It is
difficult because all points have been made and
all the questions you have ask”d have been
answered not once but many times over. The
member who himself started off by saying that
we do not listen to the voice of the people, that it
is only the Congress which is trying to promote
a particular point of view, ended their speech—
m [ think one of the hon. Members from this side
said that when a speech is long, sometimes there
is bound to be contradiction—on
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[Shrimati Indira Gandhi] the note that they
stand alorre and isolated. It did not begin on
that note. It began on a very brave note as if
the w hole world was behind them and the
Coigress alone was trying to propagate
another point of view. But he ended on this
oiher note as was only natural.

DR. BHAI MAHAVIR : In
we are alone; we know that.

SHRIMATI INDIRA GANDHI : Sir, it is
the same Hon'ble Member who again and
again advises us to listen with patience, to be
quiet, has not tl e courtesy or the decency to
listen to a sii gle speech patiently. Not one
criticism can be made against them. They can
use the most abusive words, they can use
violenct, they can make the sort of vulgar and
rid culous demonstration as they did in the ot
ter House. That is all right for them. But if
anyone from here says anything about them,
they bob up, not one but six or seven of them.
Yesterday 1 noted that when their leader was
speaking, it was not enough that he was
speaking, the rest of them had to stand up and
not allowed even his voice to be heard. This is
their idea of decency, this is their idea of
decorum. It is not our idea. This is another
reason why I say it is difficult to speak. Then
he spoke about Sardar Saheb — I think he was
trying to have a dig at him—that he cannot
understand what he says. Now, our Foreign
Minister has travelled to the far corners of the
world. Nowhere has there been any difficulty
amongst high people, Heads of State, amongst
low people, ordinary people, in understanding
him. So if mere was something wrong in the
manner of his presenting our case, surely some
other people would have complained "We
cannot understand him". But nowhere have we
heard this before. Only this one party has
objected that they do not understand him. Does
the fault lie with Sardar Saheb or with those
who do not understand him? Sir, here the
question is one of a basic difference. It is not
concerned with words or events; it is not even
a question merely of the Simla Agreement. It
is a question, as 1 said the other day, of the
manner in which this party has been born, the
circumstances in which it was born. The
Hon'ble Member made a cheap jibe at the birth
of ,,y parly. No matter what the Jan Sangh says
the Congress was born more than 80 years ago.
The policies which the Congress

this House
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is foil awing today as you can see from the
resolutions of the Cangeis—not from what |
say or anybody on this side might say; are
the policies laid down by our great
leaders. To make such a cheap jibe only
demonstrates the lack of any other argument Sir.
I have not got up to answer arguments. As I
have said, this is a matter of basic difference.
My hon. friend opposite alsa  spoke about
temper. He rightly remarked that those
who have no arguments show anger. Now, Sir,
it is true that when 1 spoke the other day, I
spoke firmly and strongly but 1 did not speak
with temper in my voice or in my words. |
should like this House and the public to judge
whether my speech was a show of temper or
the action of the hon. Member's party did was a
show of temper. It is not my opinion against

their  opinion. The whole Parliment  was
witness. The records are witness to what
happened. It may be that the member

insists they are right and all others are
wrong. If that be so it would mean that not
only is the Congress wrong, not only are all the
other political parties of this country wrong, but
all the countries of the world are also wrong.
This is an issue ou which the entire world
seems to be united. There has been
tremendous enthusiasm for this Agreement and
for the new spirit that they see awakened on
our sub-continent. Where isthe enthusiasm
less ? I wonder if my honourable friends
have taken the trouble to examine this.
Nabadyhas been quiet. But whose
appreciation or enthusiasm has been muted ?
It is tluise people whose enthusiasm has
been muted whenever there has been any
question of the interest or strength of India—1
would even say that it is those peaple svho
have been actively againu our interest
Tn>se are the voices in the world today w
\leri are not so strong and enthusiastic in
favaur of this A'jre-ement. Wojld it  be
wrong if we say, as some honourable friends
hive said, that this party is echoing those outside
voices ? I have no hesitation in repeating
that what the Jan Sangh wants in India is
what the military regime in Pakistan had
wanted in Pakistan. History has shown that
this policy has failed.  (Interruption) It is
no use shaking your head. This is the picture, a
picture of confrontation. ~ When I spoke of toys
I did not mean that land was a toy
(Interruption). 1 was speaking about the
conception or the

attitude of demanding a tooth for a tooth (
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and an eye for an eye. That is nota
mature attitude nor an attitude which in !
today's world can be advantageous to our j
country. Neither is the spirit of bargaining,
which another honourable friend has advised.
We are not outto bargain. We area
mature people who have only one aim
before us and that is how to make our
country strong. And by strength  we do not
mean merely military strength. I think that that
is a small part of a country's strength. When
we talk of strength, we moan the strength
of the people.  And that can come only when
the people have understanding, when they
have maturity and when the affairs of the
nation are dealt with a certain amount of
sagacity and foresight. ~ Nobody has made the
claim for the Simla Ag'eement that all ptoblems
are solved. In fact Iwould say that
this is simply not possible at any time anywhere
in the world. Problems will always remain.
Our endeavour is to take each step so as to be
in a better position to face the new
problems that must arise. With the Simla
Agreement India is in a better position to
face the future. In fact I would say that the
Simla Agreement is in pursuance  of the
domestic and the international policy which
India has foil wed all these years. Since
independence and even before independence
this is what the Congress Party has believed in.
It believed even then in friendship with all
countries. It believed even then in peace
in the world and a cooperative endeavour
toend the poverty and the misery of
the  underprivileged  of the  worli. At
a time when we had no strength in our hands or
in our voices, we had no wealth, no
armaments or a tything, even at that time,
we stood sol; lly by all those who were
equally oppressed. We did not maice the
excuse that we had our own struggle and
never could he! 3 the people of Africa, that we
could not pay attention to  what was
happening in Asia. On the contrary we stated
this even though we were poor, we were
weak, but whatever we had, the strength
of our voice, our moral support or when ever
we can give m.ire than moral support, that

woulUi be at the disposal of all those who
were in similar ~ situations. Whatever our
relations  with China  today, India was the

first and the only country which sent a
medical team to China at that time. And in
what conditions did this team live ? 1 saw
some of the members

[2 AUGUST 1972 ]
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when they left and I saw them on their return. I
could not recognise them when they came
back. They looked more like skeletons. This
was because of lack of food and lack of sleep.
They could have refused to stay in such
conditions and said. "We cannot work". But
they had gone to do a job and they did it. This
was the spirit. This was the spirit of our
policies and it is in this spirit that wa act today
also.

Shri S. D. Misra saw a change in our
foreign policy because I mentioned Asia and
said it was tim; for Asian countries to
cooperate more closely. May be [ .shall
disappoint him. But there is no change in our
policy. Why should we change when the rest of
the world is coming round to our way of
thinking ? if it is necessary and if we find that
this policy no longer serves the interests of
India, then we shall not stick to it. We shall be
the first to change. But what do we see today ?
We see that the countries which had opposed
us and which had abused us are one by one
coming round to our policy. I think it was hon.
Member Shri V. P. Dutt who spoke of this.
They may not use the word 'non-alignment.'
But what does 'non-alignment' mean ? It means
that regardless of the political sjskm of a
country and regardless of the attitude of a
country, you can build bridges wih hat country.
Between no two countries wa> there greater
enmity than the United Sliie- of America and
China. In fact if there vas a certain amount of
tension between us and the United States it was
on this ground, namely, our friendship with
China and the Soviet Union. What do we find
now ? We are left behind and they are more
sbhai-bhai' than anybody else. The best food i;
Chii.ese food and the best medical treat-neat is
Acupuncture. In the United State and many
parts of Europe many think that the best is
Chinese soon after, a jouiiiey to the Soviet
Union was arranged an” there were soms more
embra-cings and ha id shakes. What for ? If
any vindication or proof is necessary—I do not
think it is necessary—this shows ours is the
right policy. On one point I agree with Dr. Bhai
Mabhavir and I have said in my public meetings,
not only now but from the beginning, that I
s:and for certain things. I am very hip iy if he
people are with me. If they are not, yet 1
consider my stand to
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[Shrimati Indira Gandhi] be the right one, I

mast stand alone. Wi stand for particular
policies.  Today a great change is taking
place  all over the world. More and more

people are accepting certain realities. May be
the U. S. Administration in spite of its new
found friendship with some countries, is  not
changing.  But we cannot ignore the fact
that the young people of America are
giving deeper thought to th;se matters. So th;
world is chinging. W; hive been told by
soms H>n'ble numbers that there have
been other agreements with Pakistan, what
has happened to thm ? And is spite of
previous talks about peace have there not
been wars ? There have bsen wars. We
cannot deny this. But we cannot deny also that
today th; situation in India has changed.
Today there is mare political ' cohesion and
greater unity atmgU the people. In every
way the country is stronger and 1 think that
our people have better understanding of the
problem? of the country and are willing to
sacrifice, to fight and to face the challenges
of the future. Th;re is a great change in
Pakistan. It may be that the Pakistanis did
rot want that change. But the change is (here
regardless of whether they desi'e it or not.
They cannot ignore that charue. Wh;n we look
at the situation, we cannot also ignore that this
change has taken place. Even President
Bhutto hims;lf his admitted that he wis th;
fathv of th; policy of confrontation with
InJia. He himself now acknowledges that
th; situation has changed today and that the
need of the times is peace. So things hive
changed. Some opposite members heve taken
m; and Sardar Sah;b, to task bscause we hive
not cat;-gorically asserted that we kn)vv that
there will be no war, that we know that
President Bhutto is a different man. I don't
doso. Iamnotused to making such cate-
gorical statements. I can only describ; our
assessment of the situation and 1 can also
say with some assurance that so far I have
not often been wrong in my assessment. So,
what I say is my assessm;nt of the situation.

Some of the questions which are being put
today, "How do you know that this will not
happen?", "Peace will not be peace", etc., those
same questions were posed at the time of
Bangla Desh also. It was said very
categorically, "You say that the refugees will
return. But we know that they will not return
and we know that you will not be able to send
the n back." They
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do not think that Bangla Desh could be
freed.  But, all those events did happen,
this is obvius to all. A hundred and one
events are taking place every day which are
equally true, equally relevant, which are not so
tangible to the opposition or even to some of us.
Nevertheless, these things are happening.
There are vast forces at work in India in
Pakistan and all over the world. The
question before us is this: Do we encourage
these good forces or do we puta spoke in
its wheel ? To my mind, this is a
straightforward question before us. It is
possible that one makes the best effort possible
and yet one fails. But is that reason to say that
we should not make that effort? So, we have
made an effort and 1 believe that we have
succeeded, in so far as we can, in the first step.
I donot know whether at the second step we
can go very much furiher. ButI know that
a beginning has beew made from which it
will be difficult for anybody to go back. If
something untoward does happen, as I have said
in the other House and at other places, if there
is war, well, we are ready, Then we cannot
say, "No, W; have accepted peace and
therefore, we are not ready for this attack”. But,
we will di everything possible to see that
pea e sue ;edi and succieds  with honour.

Why ? B;cause—i have said this many
times—peace is an ideal and we do believe
in ideals. But peace is also anecessity.

I have always believed and I do believe
even today that India's major enemy is not
Pakistan, it is not even the big powers which
are interested in their spheres of influence.
India's greatest enemy is the economic
backwardness of the country. It is the poverty
of the country. If we did not have that heavy
handicap, we could have done many things in
the world. But, we have the handicap and
nobody is going lo help us to over come it
except we ourselves and we cannot over come
it unless w« have peace. Therefore, peace is
essential for our country and I believe that it is
essential for Pakistan. I also believe that
tension between the three countries of the sub-
continent, will always be a weakening factor
and one which may be exploited by outside
forces. So, the second question before us is this
: Do we want interference by outside forces or
do we want to settlo our affairs ourselves
however difficult they may
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be ? We have believed that we must settle
differences amongst ourselves hoover como-
lexe they may be and a beginning in that
direction has also been made.

I am sorry, I have diverted from ray point
about Asian unity. I have spoken about Asia. [
shojld lik; th; countries of Asia to be united
Bit tnity for what purpose ? You cannot hive
unity by givhg up your ideals, values or your
basic principles. In Asia, we follow a certain
policy. Wny ? Not hecause we do not like
must be perverse and criticize A nerici M)t at
all. Personally I am not agiinst An;rici or
any other country. Bat, we do disapprove of
what the U.S. Administration is d)ing in
Vietnam We believe that this U.S. action is not
only against the interests of the people of
Vietnam, it is against the interests of every
country in Asia and every country in the world.
But, there are countries in Asia which are
supporting this American policy. What can we
do ? We want to be friends with them. But we
can't have that close friendship with them as
we have can with countries which agree with
our policy.

Just a few months back, hon. Members
opposite were very anxious that we should be
friends with Taiwan. I do not kaow whether
their enthusiasm is as great today. The
enthusiasm of the Western countries in this
matter is not only waning, it his completely
collapsed. The situation is developing as we
had always thought it would one day We could
not prophesy that it would happen in 19 0,
1971 or 1972. But we knew that it wou'd
happen.

We want the countries of Asia to stand
together not against Africa or Latin America. We
want them also But when we can look after our
own home first, only them can we be effec'ive in|
a larger urcle. From that point of view, what
happens in Asia is onr more immediate concern
But we are equally interested in the peaceful
development and peogress of the wunder-
privileged and developing countries of Africa and
Latin America. But we can play a greater role in
Asia and therefore, ve must at least try to solve
the quarrels ;ind tensions of Asia as soon as we
can.

Hon. Members, I hope, will forgive me if
I digress a little. If you look back into
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history, you will see that every country started
with small units, gradually increasing India is
one coantry. We know that each of our Slates
has som; problems with neigh-bourin? State*.
NJw, they can quarrel and they can go to war as
did the old rajas on all kinds of s mil and big
matters or they can settle these matters
peacefully. One State may suffer a little or
another may suffer a little. But in the process we
evolve something by which we can all become
much stronger. Aad it is this that makes a
natioi. Fortunately, in our country we have that
spirit in the States now. A number of long
standing problems of the States are being
gradually solved, because each realises that by
not coming to an agreement both suffer equally
and the whole country suffers.

So we have to look at the problem of
friendship with PakcStan from that angle—m
not can we get something from Pakistan ? Can
Pakistan take something from us 7 But, 'can we
create an atmosphere and a situation in which
we can together face the far greater outside
dangers that threaten us ?'

The other point raised was. How was it
that at first no agreement could be reached and
then suddenly at the end there was agreement ?
Now, nothing happens so suddenly. There is
preparation for whatever happens. You can say
that war was won on a particular day. But we
did not arrive at it suddenly ; we were working
towards that end all the time. The battle is on
before the war ; the preparation is there. As
Kesriji said, factories are working, people are
working and training is goin» on. All that goes
in>o the ultimate winning of the war. When
you are having talks, you proceed gradually.
Immediate decision does not come because
naturally during the talks you make certain
points and so on. But the prepa aiion is there
all the time. With every meeting you are
moving. The agreement was signed at a certain
time. Well, that was because of circumstances.
A dinner had been arranged. It was a formal
dinner; it could not be postponed. A Press Con-
ference hfd been arranged ; that could not be
postpone .1. Obviously, the final thing had to
waii until after all this was over.

If we could have said, "Let us 6 P.
M. | ostpone those and finish the

business" well, that business
could perhaps have been completed by six
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[shrimati Indira Gandhi]
O'clock. Itneed not have waited for so
long. These are all small points.

It is not my intention to compare this
agreement with the Tashkent one because as |
have said, the situation, the circumstances in
both the countries, the attitudes of the people
all are entirely different. But since my hon'ble
friend opposite has quoted President Bhutto at
such length. 1 shall also refer t0 a remark.
President Bhutto has said that he had not
accepted the Tashkant Agreement. He did not
accept it while he was in Tashkent. He went
back and told his country he had not accepted
it and, according to him, his country also did
not accept. Well, whether it was so or not I do
not know. He has said this. But the Simla
Agreement he has accepted and other parties in
Pakistan have accepted it. Whether we like
hirn or not, he has also got elected with a fairly
big majority. His party has the majority there
but even in places where he has not, other
parties have accepted the agreement President
Bhutto is trying, and I think trying with
success, to get the people of Pakistan to accept
it. just as there are some voices in India against
it, there are voices in Pakistan against it. So,
this is also a big difference between the two
agreements.

Now I do not want to go into the business
of the United Nations. Quite honestly I am not
bothered whether they go to the United
Nations or whether they do not go to the
United Nations. I am sure of ourselves, I am
sure of whatever delegation we send there. If
Pakistan goes to the United Nations we can
meet them there. I have no fear of their getting
a.vay with anything at the United Nations. If
they want to go to war—as I said, we do not
want to go to war—we should like to do
everything possible not to have war. But if
they attack us we are prepared for that also. [
am not afraid of that 1 have full confidence in
our armies ; I have full confidence in our
people. These are all false bogeys or red
herrings to divert us fiom our real path.

Mention was made of opportunity. This
was the very first opportunity we have had of
making a new beginning towards peace and
we have grasped that opportunity If we had let
this opportunity pass, Ido
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not think it would have come our way again at
least in this gene-ation. So we have not let
any opportunity go.

In his brilliant and lucid speech, the hon.
Member, Shri V. P. Dutt, said that we respond
to situations. Of courses we respond to
situations but I hope he will concede that we
also take some initiatives ; we also make
rajves which will create new situations. We d)
not always wait far a situation to develop.
From the beginning we have taken a number of
steps and we do not Intend to let the initiative
out of our hands. As in this counlry so abroad
also our tactics hive not been the tactics of
onfroita'ioi even with the Jana Singh miiehas
they woald take to provoke us. Oeasionatly
some of our Members do get pro/oked but I do
not think that this gains us anything and I
have never supported this sort of taing M< way
of handling situations, is entirely different here
or anywhere. It is to work for a situation which
is cjndajive u certain thin'<ng action. No¥*,
the Jana Sangh was very vocal against
soeialism; we do not hear that now. The Jana
Sangh was very vocal against non-alignment;
we do not hear that now. And not only the Jin
Sangh. You wili not hear such remarks from
alrenst anybody in public now. A situation is
created, public opinion is created in which such
remarks are not acceptable. It is in our hands to
create a situation where on a larger screen,
even in international affairs, certain things do
not happen. I cannot prophesy that all will go
as we want but we do have a certain strength, a
certain initiative in our hands and if we can use
it to good purpose that is a much better way
then to aggravate the atmosphere of confro
itation. Now if I say something about the Jana
Sannh they may be very upset but one thing
has to be said it is too important to let pass;
otherwise I do not like provoking anyone Shri
Pranab Kumar M.ikherjee drew our attention
to a valid point. During the Bangla Desh
struggle the Jan Sangh were not really con-
cerned with the p o ile of Bangla Desh, they
were intersted in how they could exploit the
situation for party ends. I am sorry that they
have dealt with the present situation of some of
the refugees who have come over to Rajasthan
and Gujarat in the same manner. Some wotds
have been uttered, as
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they were in the other Hou?e, which can bring
great harm to those people. They do not affect
me in any way; they do not affect our party in
any way; but they can cause trouble for the
people living there. This is why I asked the
Hon'ble Member not to utter them.

I was also sorry regarding and the manner
in which Shri Misra spoke about Kashmir.
Here also it is not a question of what I say
about the people of Kashmir or what the hon.
Member who actually comes from the valley
says. What is the test of a people's loyalty ?
The test is that every time there was an
invasion of Kashmir, the people of Kashmir
stood solidly by India. Does this not show that
they are with us ? To doubt their loyalty and
sincerily is not good—I am not saying that the
hon. Member is deliberately echoing the
remarks of some foreigners, some enemies of
India. For an Indian to say such thing does not
help the situation in any way. I should like to
express my deep appreciation of the past that in
spite of religion being evoked—and we know
that when religion is injected into any
arguments people sometimes tend to lose their
reationality—the people of Kashmir have been
solidly wit h us in everjr crisis and I have no
doubt they will remain so. I am not afraid of
any speeches. The actions which the hon.
member considers necessary are such as we
might take if we were afraid we are not afraid.
We know we can face the situation. We think
that this is a better way to handle people rather
than being frightened or giving the impres-
sion—that we are frightened.

There was some talk about our relations
with our smaller neighbours. We want to have
good relations with all our neighbours and we
have done everything possible to convince
them of our friendship for them, of our concern
for them and of our desire to help them but
whether the sort of jingoistic and chauvinistic
speeches which are sometimes made in the
House or outside, it is for the hon. Members
themselves to consider will inspire confidence
in these small countries. If the feeling is created
that we are out to get what we can in a
chauvinistic manner, will these countries be
confident of these safety ? 1 am just posing the
question.
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I think it was Shri D. P. Singh who said
that I have changed President Bhutto. I make
no such tall claim. Events have changed him
and it is in our hands to see and guide events
in such manner that he remains changed, that
he remains convinced that peace & friendship
are in his interest, and in the interest of
Pakistan.

So, Sir, the basic issue before us is,
what sort of world do we want ? Are we
concerned with the world or are we con-
cerned only with India and do we think
that India can develop isolated from the
world ?  The Jana Sangh, although born
much later than our party, lives somewhat in
the past and, if I may say so, they look further
back, into the more remote past. We live in
the present and *e look to the future. It is
only by looking towards the future and
endevorine to shape the future that the present
can be made livable. And to make it livable
we must have peace. We must  have a
constructive and  creative attitude. The
Simla Agreement, with all its faults, is a
good step. I know that would get a wry
face from Mr, Bhai Mahavir.

DR. BHA.I MAHAVIR : No, but there are
the faults.

SHRIMATI INDIRA  GANDHI
Everything has faults. Nothing is perfect. It is
not only the poet who has said this. In the

world nothing is perfect. There is no rose
without a thorn.  There is no solution which
does not create problems.  This is part of life
itself. There is no life without death. ~There
is no point in using the word ‘'perfect'.
Nothing in life is perfect unless you are
willing to settle for something much less and
call it "perfect\ which I am not willing to do.
My sights are rather higher. So, we  are
looking towards the future and we believe that
the Simla Agreement has taken us a step in the
right direction. =~ We are in a position to go

further along that road. So far as we can
make out—I have also read  Mr. Bhutto's
speech very carefully—Dn the whole the

speech does not give the same impression that
some isolated excerpts had conveyed even to
nv when I first read the reports in our news
papers. So, it seems that President Bhuttc also
believes that his future and the future
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[Shrimati Indira Gandhi] of Pakistan lies
in peaceful neighbourly relations. This is
all we can hope for. We cannot hope to
convert him that peace is an ideal situation,
or that he must be friends wnh India for the
sake of friendship. That is far too much to
hope and we are not hoping. We are
only hoping that conditions will be such
that he will realise—as he does seems to
do—that this is the only way for them.
Actually, even between the debate in the
Lok Sabha and the debate in the Rajya
Sabha I think there has been zzzz slight
change in the Jana Sangh attitude.
(Interruptions) tactics ? Even their
substitude motion is an indication. So, I
sincerely hope that since they have corns
this little way they will go a little  further
and will join the whole country and prove
that they also want peace, cooperation and
friendship with all our neighbours so that
together we can work towards a better
world.

DR. BHAI MAHAVIR : Sir, one small
clarification. With your permission I wish to
seek one small clarification. Permit me to seek
one small clarification from the Prime
Minister.

MR. DEPUTY CHAIRMAN ; No.

DR. BHAI MAHAVIR : Sir, please bear
with me for just five seconds. I wish to seek just
one small clarification if the Prime Minister
would be kind enough to give it. Has there been
any change in the Government's stand on the
question of Pakistan-occupied Kashmir, on the
need for its liberation or our constitutional rights
on that ?

SHRIMATI INOIRA GANOHLI1 : Sir, since
Mr. Btui Mihavir reads press conferences aid
while of the press co.ifere/i:a. I was asked this
question and I gave a firm answer.

MR. DEPUTY CHAIRMAN : The House
stands adjourned till II A. M. tomorrow.

The House then adjourned at
fifteen minutes past six of the clock
till eleven of the clock on Thursday,
the 3rd of August, 1972.
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